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J~ A4ivjA t! f:D r the p ecant*F, : — 

AOyocate ~ for the ,  Respondants , — 
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j, s 	 77 0 rQ Tr 7 Me 	a 

22. 10. 'Z'003~ 	Heard W.A.Ahmed learned couns --~ l for V 
the applicant. 

e d The application is admitL, 	call for 

the record-. 
Issue notice on the respondents to,, 

s h cytv cause as to why the interim order as 
prayed for shall not be granted, returnable 

by four weeks. 

List the case on 18.11.2003 for order.*. 

Status quo as on today ~ shall continue 

till the returnable date.' 
flo) 0  
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11 111  

present: The Hon'ble Smt. Lakshmi 
Swaminathan, Vice-Chairman 

The Hon'ble Shri 8,K.Naik 
Administrative Member. 

mr.S.Natho, learned counsel on be-
half af Mr.A.Ahmed, learned coun-
sel for the applicant. 

Mr-A-Deb Roy, learned Sr.C.G.S.C. 
~ : ,on behalf of Mr.B*C*Pathak, lear-

ned'Addl.C.G.S.C. 

Mr*A;-*Deb Ro ~ , learned Sr.C.G.S.c. y 

seeks on behalf of Mr.B.C.PAthak, 

learned Ad.d .l.C.G.S.C. and is allo-
wed four weeks time to - file reply-, ~I_ 
Two weeks time is allowed to, the 

applican,t therefifter".f6r filing 

of rejoinder, 

List the case on 13.rl.2004 *oe. 
17 	4ke~ 	 a_ir_,.Interim  'ordeZ shall' Z_~ 	 I 

continue until further orders. 	I 

meree-r 	 Vice-CLirman I 

M7 
F11 
I&A 
N 

13.1,2,0. 04 Mr.BeCePathak, learned Addl*C.G.S.0 

prays for four weeks 
I 
 time -to file writt ~ 

statement* List the case on 17*2.2004. 

~er ~ Memb 

C 

bb- 

	

17.2.2004 	Iiist on 19.3.2004 for written 

statement. 

le-'41 

7 UR 

	

19,3.2004 	List before the next I)Ivision 
Bench o  

6 

Member (A) 
MW 
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O.A.No.236/2003 

31.3.2004 Present: Hon'ble Shri Kuldip Singh, 
Judicial Member 

Hon'ble Shri K.V. Prahladan, 
Administrative Member. 

. written statement has been 

fild. The applicant may filed rejoinder 

within two weeks and the matter may be 

listed for hearing on 5.5.04. 

lember(i) Member(A) 

nkm 

12,S*2004 	List on 13#902004 for hearing on the 

plea of counsel for the applicante 

f4ember (A) 

04 29.9.04 present : The imn'ble 'Mr justice R.K.'Batta 
Vice-Chairman. 

Heard imr A.Ahmed, learned counsel 

for the applicant and Mr 13.C.pathak, 

learned counsel for the respondents. 

LE~
arned counsel for the applicant 

seeks to withdraw this application in 

order to file a representation for 

regularisation of service ~50f the appli-

cants.be'Lore the appropriate authorities 

The app 1 ic ation stands dismissed as .  

withdrawn - 

6:~'- 
Vice-Chairman 

P9 
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IN, THE CENTRAL ADMINISTRATIVE TRIBUNAL, 

GAUHATI BENCH AT GAUHATI.' 

(AN APPLICATION UNDER SECTION-­ 19 OF THE 

CENTRAL ADMINISTRATIVE TRIBUNAL ACT, 1985) 

ORIGINAL APPLICATION NO. oQ_3 OF 2003. 

B __E__T_W_E_ ­E__N 

Sri Sonabar Das & Or3. 	-Applicants 

-Versus- 

The Union of India & 

Others 	-Respondents 

I  N  D E  X 

LIST OF  DATES AND  SYNOPSIS 

Application'- I -Fb 9,1  
Verification 

Annexu re-A to A, are Photocopies of some of 

the office Memorandums No. F 

No- -1(39)/2001-Esstt dated 

27-09-2001 
'Fat - 

2~ 3 -b 
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Annexure-B to Bi are Photocopies of some of 

Office Memorandums F 

No.1(39)/2001-Estt. Dated 06- 

12-2001. -2,5 
TAY - 

Annexu*re-C 	 Photocopyr, 	-, Of =7 -, 

Office Memorandums F No.'1(39) 

/2001-Estt. Dated 07 -02 -2001. 

Annexures-D&D/1 are Photocopies of some of 

Roster Duty of Applicants for 

Day and Night watch and Ward 

Duty. -k> -a I 

This Original application is made for 

seeking a direction from this Hon'ble Tribunal 

to the Respondents . for giving temporary status, 

regularization of the service of the applicants 

in the post of Skilled Labour with.effect from 

the date of their joining in their posts and 

also for direction to the Respondents to 

release the regular pay scale of the applicants 

in the post of Skilled Labour with effect from 

the date of their joining, with retrospective 



effect, i.e., from the date of their joining 

with all consequential service benefits etc. 

Relief Prayed for: 

That the Respondents may be directed 

by the Hon'ble Tribunal to give temporary 

status to the applicants and also to regularize 

the services of the'applicants in the post of 

Skilled Labour with effect from the date of 

their joining in the posts and also this 

Hon'ble Tribunal may be pleased to direct the 

Respondents to release the regular pay scale of 

the applicant in the post of Skilled Labour 

with effect from the date of their Joining in 

the posts, and also to release the regular pay 

scale of the applicants in the post of Skilled 

Labour with retrospective effect, i.e., from 

joining date of the applicants at the posts of 

'Skilled Labour with all  consequential service 

benefits etc. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 

GAUHATI BENCH AT GUWAHATI. 

(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL 

ADMINISTRATIVE TRIBUNAL ACT, 1985.) 

6 ORIGINAL APPLICATION NO. 1) 	OF 2003. 

B E T W E E N 

11 Sri Sonabar Das, 

S/o Bipin Chandra Das, 

Vill. & P.O. -Azara,(Kootpara) 

District-Kamrup,, 

Guwahati-17. 

21 Sri Kan Das, 

C/o Sri Hiren Das 

Kahikuchi, 

P.O. Azara, 

District-Kamrup Assam, 

Pin- 7B1017. 

3) Md. Farid Ali, 

S/o Md. khariat Ali, 

Vill.- Lower Mizapur, 

P.O.- Azara, 

Abl-I 
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District-Kamrup, Assam, 

Pin- 781017. 

Sri Jiten Chandra Das,, 

Vill.- Matia r  

P.O.- Azara,, 

Dist.-Kamrup,, 

Guwahati-17. 

Md. Nizam Ali,, 

Vill. & P.O.- Azara, 

District-Kamrup, 

Guwahati"17. 

Sri Bishnu Ram Medhi, 

Vill. & , P.O.- Azara, 

District-Kamrup, 

Guwahati-17. 

Sri Brajen Sarmah,, 

Vill. & P.O.- Azara, 

District-Kamrup, 

Guwahati-17. 

Sri Nagendra Medhi.. 

Vill. & P.O.- Azara, 
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District-Kamrup, 

Guwahati-17. 

-9 	Sri Bipuiol Baruah, 

Vill. & P.O.- Azara, 

Dist rict-Kamrup, 

-Guwahati-17. 

10) Sri Shushil Kalita, 

Vill. & P.O.- Azara(Kalitapara) 

District-Kamrup, 

Guwahati-17. 

Sri Tuku Baishya, 

Vill. & P.O." Azara, 

District-Kamrup, 

Guwahati-17. 

121 Sri Tapan Baishya, 

Vill. & P.O.- Azara, 

Dist ri ct-Kamrup, 

Guwahati-17. 

131 Sri Ranjit, Ch. Das, 

S/o Late Keshab Ch. Das,, 

0 
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Vill. -Mirzapur,(Medhipara) 

P.O.- Azara, 

District -Kamrup, 

Guwahati-17. 

141 Sri Bijoy Cli. Das, 

C/o Chandradhar Das, 

Village-Mirzapur, 

P.O.- Azara, 

District-Kamrup, 

Guwahati-17.- 

15] Sri -Diganta Medhi f  

Vill. & P.O.- Azara l  (Madhipara) 

District-Kamrup, 

Guwahati-17. 

-Applicants. 

-Versus- 

The Union of India represented 

by the Secretary to the Government 

of India, Ministry - of Agriculture, 

New Delhi. 

k 
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2] The Director - General, 

Indian Council of Agriculture 

Research Krishi B.hawan, New Delhi. 

31,  The Secretary, 

Indian Council of Agricultural 

Research Krishi Bhawan r  New Delhi. 

The Director,. 

Central Plantation Crops Research 

Institute Indian Council of 

Agricultural Research l  Kasaragod-

. 671124, Kerala. 

The Director,. Central Plantation 

Crops Re-search Institute, (RC) 

(Indian Council of Agricultural 

Research-) Kahikuchi j  Guwahati-

781017.. 

61 The co-Principal Iinvestigator, 

Mini Mission-1. 

Central Plantation Crops Research 

Institute, (RC) (Indian Council of 

Agricul-tural Research) Kahikuchi, 

Guwahati-781017. 

-Respondents 

~v 
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DETAILS OF THE APPLICATION: 

PARTICULARS OF THE ORDER AGAINST 

WHICH THE APPLICATION IS MADE: 

This application is not made against 
any particular order but the applicant seeks a 

I 

direction from this Hon'ble Tribunal to the 

Respondents to give Temporary Status t 
I 
 o the 

, ~ applicants and also for regularization of their 

.~Iosts as Skilled Labour as per regular pay 

~cale with' effect from. the date of their 

3oining under the office of the Respondents. 

JURISDICTION OF THE TRIBUNAL 

The applicant declares that the 

Subject matter of the instant 

application is within the jurisdiction 

of this Hon'ble. 

3)11~ 
	

LIMITATION. 

The applicant further declare that the 

application is within the limitation 

M00 



period prescribed under Section 21 of 

the Administrative Tribunal Act, 1985. 

4) 	FACTS OF THE CASE: 

4.1 	That the applicants are citizens of 

India and as such, they are entitled to all the 

rights and privileges guaranteed under the 

Constitution of India. 

4.2) 	That your applicant begs to state that 

they are all local unemployed Educated Youth. 

The applicant No. 1, 2 4, 6. 11, 12 and 13 are 

belongs to Schedule Caste and other back ward 

Community. 

4.3-1 	That your applicants beg to state that 

as the grievances and reliefs prayed in this 

application are common, therefore, they pray 

for grant of permission under Section 4 (5) (a) 

of the Central Administrative Tribunal 

(Procedure) 	rules, 	1987 	to 	move 	this 

application jointly. 

\A 

7 



4.51 	That your applicants beg to - state that 

the Respondent No.5 vide his Memorandum No. F 

No.-1(39)/2001-Esstt dated 27-09-2001 call the 

Applicants for their interview for temporary 

post of Skill Labour under the Respondent No.6 

at the Consolidated pay amount of Rs. 1500/- 

(fifteen hundred) p.m. under Mini Mission-1. 

The Applicants names were sponsored by the 

Employment officer, Employment Exchange,- 

Guwahati-3. Accordingly they appeared in the 

said interview and appointed as Skill Labour by 

the Respondents .  vide Office Memorandum F 

No.1(39)/2001-Estt. Dated 06-12-2001. Now they 

are still working since 14-12-2001 vide office 

Order F No.1(39)/2001-Estt. Dated 07-02-2001. 

Annexure-A to A are Photocopies of 

some of the Office Memorandums No. F 

No.-1(39)/2001-Esstt dated 27-09-2001 

Annexure-B to B are Photocopies of 

some of Office Memorandums F 

No.1(39)/2001-Estt. Dated 06-12-2001. 



z 

I 
knnexure-C IV.,  C,  are- 

 
Photocop*",741 

~'B_0 	of 	Office 	Memorandums 	F 

No.1(39)/2001-Estt. Dated 07-02-2001. 

4.61 	That your applicants beg to state that 

they are entrusted with the work of 

Agricultural Helper Field Duty. They are 

Skilled Labour. They are looking after 90 

(Ninety) Bigha Agricultural Land under Central 

Plantation Crops Research Institute,, Research 

Center Kahikuchi kzara,, Guwahati-17. The* said 

Agriculture Land Cultivated Coconut trees, 

Betel-nut trees Cashew-nut trees, Peppers and 

verities of Vegetables etc. The Said food and 

Vegetables, products are use for research work 

and also for selling it to the local public by 

the Respondents. Apart from normal work of. 

Agriculture Helper the applicants are also 

entrusted to work as Day and Night watch and 

Ward duty at Central Plantation Crops Research 

Insti-tution (RC) Ka.hikuchi, Guwahti-17. 

Annexures- D and D/1 are Photocopies 

of some of Roster Duty of Applicants 

for Day and Night watch and Ward Duty. 
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4-71 	That your applicants beg to state that 

they have - already served for a considerable 

long period under the Respondents and they are 

now going to be over aged for other Government 

jobs. They have acquired a legal right f or 

temporary status and regularization of their 

above said posts. They have been deprived from 

regular service benefits, pay scale,, Dearness 

allowances and even minimum pay scale are not 

granted to the applicants. - The Respondents have 

deprived the applicants the minimum wages for 

Skilled Labour as fixed by the Ministry of 

Labour.. Government of India. The applicants 

were selected and appointed by the Respondents 

through regular interview and selection. 

Moreover they were sponsored by the Local 

I Employment Exchange. There are large numbers of 

permanent vacancies of Skilled Agricultural 

Labour under the Respondents. But the 

Respondents have not yet regularized their 

posts. They made several requests to the 

authority concerned but the Respondents have 

not taken any interest in this matter. Hence, 

finding no other alternative your applicants 
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have compelled to approach this Hon'ble 

Tribunal for seeking justice in this matter. 

4.8] 	That your Applicants beg to state that 

they apprehend that the Respondents at any time 

may terminated their services hence the 

Applicants 'seeks a direction from this Hon'ble 

Tribunal as Inter im Measure directing the 

Respondents not to terminate the services of 

the Applicants till, disposal of this Original 

Application. If the Hon'ble Tribunal does not 

interfere inunediately then irreparable loss 

will he caused to the applicants. 

4.91 	That your applicants beg to state that 

they are entitled for same privilege which the 

regular employees are enjoying. In the instant 

case the applicants are subjected to hostile 

discrimination. India is a socialist republic,, 

it implies the existence of certain important 

obligations which the, state has to discharge. 

The right to work,,. the right of every one to 

just and favourable remuneration assuring a 

decent living for himself and his family, the 

right of every one without discrimination of 
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any kind to equal pay for equal work, the right 
oz rest, Leisure,, reasona le limitation of 

working hours and periodic holidays with pay, 

the right to security of work's 'are some of the 

rights which have to be ensured by appropriate 

Legislative And Executive measure. 

4.10] 	That your Applicants beg to state that 

the Hon'ble Supreme Court in Daily rated casual 

labour employed P & T. Departmen through t 

Bharatiya DAK TAP, MAZDOOR MANCH -Vs- Union of 

India and another (1988 (1) s.c.c. 122) held 

that government cannot take advantage of its 

dominant position and further held that Daily 

rated casual labourers .  are entitled to minimum 

pay in the pay scale of the regular workers 

plus D.A. but without increment and further 

directed to prepare a scheme for absorbing the 

casual labourers on rational basis who rendered 

one year casual service in the posts and 

telegraph Departments. Similar direction for 

regularization of services of casual labourers 

passed by the Hon'ble Supreme Court in the case 

,aoj  ~111, 
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of Dhirendra Chamoli and, others -Vs- State of 

U.P. (1986(l) S.C.C. 637) wherein it is held as 

follows: 

But we hope and .  trust that posts.will 

be sanctioned by'  the Central Government in the 

different Nehru 'Yuvok Kendra, so that these 

persons can be regularized. It is not at all 

desirable that any Management and . particularly 

i j 

	 the Central Government should continue to 

: 1 employ persons on Casual basis in 

organizations, which have been in existence 

over 12 years. The salary and allo-vrances of 

Class-IV employed in Nehru Yubak dra with 

effect from the date when they were 

respectively employed. The Government of India 

i 

	

	will pay to the petitioner costs of the Writ 

petition fixed at Jump sum of Rs. 1000/ - . -  

The Hon'ble Supreme Court passed 

similar direction in the cases of Surinder 

Singh & another -Versus -  Engineer-in-Chief, 

C.P.W.D. & OTHERS (1-986 639) and 

also in the case of U.P. Income Tax Department 
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contingents paid Staff Welfare Association -Vs-

Union of India & Others, the Hon'ble Supreme 

Court directed as follows :- 

"We accordingly allow this Writ 

petition and direct the respondents to 

pay wages to the workmen who are 

employed as the contingent paid staff 

of the, Income Tax Department 

throughout India, doing the work of 

Class IV employees at the rates 

equivalent to the Minimum pay in the 

pay scale of - the regularly employed 

workers in the corresponding cadres 

without any increments with effect 

from December, 1, 1986, such workers 

are also entitled .  to corresponding 

Dearness allowance and additional 

dearness' allowance payable thereon. 

Whatever other benefits which are now 

being employed by the said workmen 

shall continue to be extended to them. 

We further direct the respondents to 

prepare a scheme on a rational basis 
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for absorbing as 'far as possible the 

contingent who have been continuously 

working is the Income Tax Department. 

In view of the aforesaid position and 

law laid down by the Hon'ble Supreme Court the 

applicants are entitled for t emporary status, 

regularization of pay scale of Skilled workers 

also be regularized with effect from date of 

their respective engagement. 

4.10] 	That your applicants beg to state that 

they are .  being a poor persons and they are 

working under the Respondents very sincerely 

without any blemish in their service. They are 

entitled for ~ regularization of their services 

and regular pay. Hence, the Hon'ble Tribunal 

may be pleased to protect the interest of the 

applicants by giving a direction to the 

Respondents for regularization of their 

services and release his regular pay scale with 

retrospective effect. 

That your applicants beg to state that 

the action of the Respondents is illegal', mala 

fide with a'motive behind. 
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4.121 	That your applicants beg to state that 

the Respondents have violated the fundamental 

rights of the 'applicants. 

	

4.131 	That your applicants beg to state that 

the Respondents have acted in an arbitrary 

manner by depriving the applicants for not 

giving them regular pay scale and also not 

regularizing their services. 

4.141 That this application 	is 	filed 	bona 

fide for the ends of justice. 

	

5) 	GROUNDS 	FOR RELIEF WITH 	LEGkL 

PROVISIONS: 

	

5.11 	For that on the reason and facts which 

are narrated above the action of the 

Respondents are prima facie illegal, 

and without jurisdiction. 

	

5.21 	For that the action of the Respondents 

are mala fide and illegal and with a 

motive behind. 

	

5.31 	For that the applicants having worked 

for a considerable long period., i.e., 
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from 2001 to till date, they are 

entitled to be regularised in their .  

posts with regular pay scale with 

retrospective effect. 

5.4] 	For that the .  applicants. have become 

over aged for other employment. 

5.5] 	For 	that they gathered experience 	of 

different works in this establishment. 

5.61 	For that the nature of work entrusted 

to the applicants are of permanent 

nature and therefore they are entitled 

to he regularized. 

5.71 	For that the applicant has got no 

alternative means of livelihood. 

5.B] 	For that the Central Government being 

a model employer cannot be allowed to 

adopt a differential treatment as 

regard payment of wages to the 

applicants. 

a 

All  

'r- 



The applicants crave leave of this 

Hon'ble Tribunal to advance further 

grounds at the time of hearing of 

instant application. 

61 	DETAIL OF REMEDIES EXHAUSTED: 

That there is no other alternative and 

efficacious remedy available to the 

applicants except invoking the 

jurisdiction - of this Hon'ble Tribunal. 

71 	MATTERS NOT PREVIOUSLY FILED OR 

PENDING BEFORE ANY OTHER COURT: 

The applicants further declares that 

they have not filed any application,, 

writ petition or suit in respect of 

the subject matter of the instant 

application before any other court, 

authority or any other bench of this 

Hon'ble Tribunal ~ nor any such, appli-

cation, writ petition or suit is 

pending before any of them. 
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a 	RELIEF PRAYED FOR: 
I 

Under the facts and circumstances 

stated above the applicants most 

respectfully prayed that your 

Lordships may be pleased to admit this 

petition and ,  call for records and 

after hearing both the parties the 

Hon'ble Tribunal may be plea.sed to 

direct the Respondents to give the 

following reliefs: 

8.1 
	

That the Respondents may be directed 

by the Hon'bl e Tribunal to gi ve  

temporary status to the V-P-kicants and 

also to regularize the services of the 

applicants in the post of Skilled 

Labour wi th effect from the date of 

their joining in the posts and also 

this Hon'ble Tribunal may be pleased 

to direct the Respondents to release 

the regulaf pay scale of the applicant 

in the post Of Skilled Labour wi th 

effect from the date of their Joining 

in the posts, and also to release the 
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regular pay scale of the applicants in 

the post of skilled Labour with 

retrospective effect, i.e., from 

j oining - date of the appl i cants at the 

Posts of Skilled Labour with all 

consequential service benefits etc. 

Mid 

	

Cost of the application. 

9] 
	

INTERIM ORDER-PRAYED FOR: 

Pending final 	decision of this 

application the applicant seeks issue 

of the interim order from this Hon'ble 

Tribunal: 

9.1 
	

That the Respondents may be directed 

by this Hon'ble Tribunal not to 

terminate the services of the 

applicants till final disposal of this 

Original Application. 

06
, '--~ 
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10] 	THIS APPLICATION IS FILED THROUGH 

ADVOCATE. 

PARTICULARS OF,I.P.O. 

I.P.O. No. 	 ~70 
Date of Issue 

Issued from 

Payable at 

121 	LIST OF ENCLOSURES: 

,As stated above. 

-Verification. 
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Verification 

I, Sri Sonabar Das, Son of Bipin Chandra 

Das, Vill. P.O.-Azara, (Kootpara),, District-Kamrup, 

Guwahati-17 I am the Applicant No.1 of the instant 

Application and as such I am authorized by other 

applicants to sign this verification and verify the 

statements made in accompanying application and in 

paragraphs ,'~ - 14b Lt -_3 
are true to my knowledge and those 

made in paragraphs 

are true .  to my information being matter 

of records -  and which I believe to be true and those 

made in paragraph 5 are true to ray legal advise and I 

have not suppressed any mate,rial facts. 

I signed this verification on this day 21a4 

of October 	2003 at Guwahati. 

ZJI-I(i  

Declarant. 

U 
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TIONEROPS RESIUR-4 If INS-1fit k-JI'VI 
-veo"T&I 

Rescarch I.-clitre 	it m::  14-'S 0 17, ("1 7 

110- ~ 1(39)/2001-Esit, 
	

1 	 12 -,09-2001 41~c 7 

m umo q A-N —Du m 
o 	A 

qonnbrir  Ch.  Dn n 	 Whose Shri 
na!'Ir! has bmn Sponsored by 1he Employment Officer, 	11pYM0,11f.,  flxchqw~ ff" '  

	

Chapdmafl, GuWahalLI-3 for 	f Siaiccu'Oa IAwdap Roia 	 a teni 	f 	t 

	

upto 31-03-2002) at a consc, 	ted 	ii6lit -4t of Rs.- V 00/- 
dl(( 

	

p~i -i umde-r ~u -adhoc srheme entitl.'d to "Mitil Mission I" 	i hptrel 	2ded'k.) 
present 	for an Thtervlevi. at,  - Clic"111 Researd 	i:,C9'iib ,% Kaliikucha ;  

iv,~itol at-J-47 mvi 1 10-10-2001(wt MAY) t 10.00 it 

He sholuld bringm''jith him the,* rollowing documents in J f i If a 1. 

D C~111.4icate in proof of date or bli -th and eclucatiow UAIrld'itions 

HO 	certilicate issuedby'Ahe competent authOrAl 5r;-S'C"ST: OC ranflidaWS) 

110 TA or other allovicinceS will be pald for [lie JOL11 -11 	In connedion with 
hterview, 

X i'l A Y') 
OPM 

---------------------------- 

.......................... ... - 	....... 

xv~ 



CFINTRAI, PLANTATION CROPS 
(Ifulliall C01111cil ol'Agricidoind Resem-V 

Rese"11 -ch Cell(re j  Kahihiichi-7191 017, (11mv.duill,~ I'Assam ,  

kbate(127 ~ 09 - 2001 

MEMORANDUM 

wl iose 
n,.~mic,  has heen sponsoted by the Em'phyment Officer, Ert'iliby'nient Exchange, 
Nh Sararda Mandap Road, Chandmati, Guwahati-3 for a ternp -orakiy ,  st of 'Skilled 
1,ahotir' (for Me period upto 31-03-2002) at a consolidated a(vibi .mit. OrPs. ISO/- 
pm under an adhoc scheme' Onlitle- d to "Mitii missimi . 1"Its h&d)y di , 

rected to 
present himself for art Inte rview at CPCRJ Research- ,  -Centre, Kahikudil, 

at  Guwahati-I.Toti 11-40-2001(THURSDAY) at 10.00 11 

He .511ould bring witliffloi [lie f6flowing.documents inictrighW 

OiCertificate In proof of date of birth,and ed ma tiOrl -,11 . qLia lif icatio i im a 	 I,, 
ii) Certificate in proof experience,if any 

j -J.'! iii)'Caste certificcate issued by the cmipetent authorit " -,(:To -sc st oBc catididMes) 

No TA or other allowances will be p ~ id- for the jou rn'', 11 1 !1 .  C011115gl.011 Witt) 
the interview. 

'~ 4-A 
Co- hicipa'I hivpstigatx 

NO Msioll I 

. To 

	

- - - - - - - - - - - - - - - 	 - - - - - - - - - - - - - - - - - - - - 

E: tA 
---------------- -------------- ---------- ---------- ~­  ------------- 

^!I-- --a 
----------------------------------------- 	 ---------- 

------------------- 7 --------------------------------------- 7  -------- 

	

(TC,Pf K*1114:sIdli 	III-Infif 27 kill mv, 	
, 
t 

 .. 
I (ilmvn I; 

. 
1111 m' IV ti 	I 	~ 

If m- m -d!; ( 1,11w:0vill A if pi 1! (()pj1w;I1c,  ( , I KciOlt ivn Vidvalm .v,0711110 F111111' 111ille.(IIII!,  slot.11mlir) 

f, , * 

TO 



e: 	-2001 
i 	71 	lip 	'r;. ~ f 

,Tilt 

bilSkilled Labour"i 
11, Ion for Integrated . I 
'MINI- MISSION.1) of 

el l  

0 

i-PrIncipal Investigator 
the Institute. 

s licl ipai hive l  tioat6r' P  

her, and he/she 
'o "'I"'  te rm of assignmeriL 

'.-able to regular ICAR 

.tile effect that patent 
i 

I 
 ake andthe technical 
during the course of 

I 

W 
CENTRAL Pl.,ANTATION CROPS.R.F'SEARCI I INS'11' 

RESETAR(.1 I CF'NTR E, KAI Il,KUC'I 111 ~-781017, ASS, 

~ ij 	 f? 

F.W. 1 ~ 39)/200]-Estt- 
'J 

MEMORANDUM 

. 1"he undersigned Is pleased to offer a tet 
' 
uporaty assigr 

tinder the ad-hoc thip botind Scheme entilled "Technology 
n 	it to lig tj~rehj ~ortli E~nsterit St tes I cl di S 

to 	 ED  z;;j  45i 

oil the following ternis and condklons:- ~ 

0 1 The offer is pui-ely oil temporary basis for a peiiod upto 31 1,  Mal 
of his/her joining the post an(] are liable to be terminated on C~ 

engagement or on the (late, the sanction of tile scheme expires, Ot 

I 021le/Slie will be paid a fixed fellowship of Its. 1,500/- pill w Lhoul: 1. 

03 Grant of traveling allowances for jour0eys if require(] o be 
connecLed Willi the Scheme will be regulated by (lie relevant rule~ I 

04 Tile as signnient sliall be terniiiiated without i . iotice at any tiOlel 
negligent In his /her work or Is guilty of unbecoming ronduct. 

05 IT lie/she leaves Iiisl her assignment without perniNslon of tile 
of the scli'eme, he/she will not be paid any aniount due to him/her 

n6 I-le/She will be unfler.the ad,niiiiistrative Te-clmical control,of th 
of tile Scheme. 

07 He/$he should devote his/her whole tirne to the assignnie. nt.give 
will not be allowed to accept nor hold another appointment dUflng 

08 He/she will not be entitled to any other benefits as are a 
employees. 

09 He/She should give an .und taking In the attached proforma 
rights In respect of the dIsco%rIes and Inventions Mat he/she ma 
and engineering M04-how 

, 
processes ,  that he/she ry%y.'deVel 

his/ji ~r'assignrnenLs Willi R 
51lail 

 Vest Willi U ie 
. 

ICAR, 

~ 2002 froin the (late 
letio'n of the terni of 
ever Isearlier.' 

,allowtipces,-,  

artiken: f(jr the work 
)rce at this Institute. 

lie/slie is found to be 



2 

HYThe WAR/ CKRI will have no respollsibililYfor his/her Asorption Ill the.Inslitule against 

	

'111 er his/her 	fill , f r(Ill , 11 1 p mi -hoc Scherneil Ali a(Ireellievit .  to this effect 

ill ti le 	 -e tallki[16 -'Up the assi( mnent. d fomi Is to be ex(, cjI t (. !( j J )y-liim/her befoi 

Ill ("Ice )I i 	
C-SlIbill(I collillill 'i l iv i ij ed his/her 

;lcroptr, lljf~ , 11,y vve. tc, 11117, and,  colldilihnsor ar'si(Illmnit llf~ /Sfl 

acceptance tothe undersigned hill lledintely and report. for duly oil ir j"b e If 4 re 26" December, 

2001 fa ilirtg  wl.iicli this offer will stand wit.h 
. 
drawn/ cancelled - au 

, 
tomatically -and no further 

cotrespondence inthis regaid will enteitained. 

$-'Pr-lihicipil Inve tigator) 
millimissioll I 

To 

71/1 7 --:.l 	 J-- 

-7,. z4 

I 	H 

Copy to: 

0:1 J he ,  Director, Cf1CR1, Kmaragod A  
02 1 he Principal Inve§tigator, ~Iini Mission 1, NRC for Orchid lsi' ),J~ lkyano-737-106(Sikkim) 



IL 

YUI (A NTI t 1, PI, A N 1'1\ H 0 N CI Z (.,)I "S  I FS 1: A I t (11 1 N S1: I 

RFISFAR('11 I CINTIM, KAI III0.XI 11-19 10 1 7,A 	M 

HI: 

F.No. 1(39)/2001-Estt. 

..MEM011ANDUM 

The undersigned is. pleaso(i to offer a temporary assionflu 
I 

mider (he a(.1.110C 01110 bound Scheme entitled , "Tcclinolo'g'y' INI 
dc'V0101)"will:,of horticultur.c iii Not -th Easterii Stntes 111citi(II1119 SM 

0 ~ :74 	A e- -', 

on the~ following terms a ilid conditicilm- 

01 The offer Is ptj.~ely-on temporary basis for a PC-ViOd Upto W" 
IfI tc  all  of his/her joining tile. post and ave liable to I.-, - Lernfli , (I 

cngageme ~it oi -  onthe daLe, the sancLion of th-_ sclielllr_,  expires, 

02- He/She. wiii be pai(ji a fix6d fellomnip of RsJ 5oo/- pill with" .0 

it., 	-ayeling allow'i 03 - Gi 	ofji fle 	..Iq ices for .jiburneys if .,reqOIred to bi 
w. 	I. 	Sch ~nlojwill be'regulated, by the f-6eva6f*YIq ~Otlnected 	it!,; 

O'l 'I ho im"ligntfl ,elit ~Ilall bel'termillMed Without notice ','It any, tili 
lWyli(Icill: ill Ills /1101. work or!ls uIlLy of unbccohilng coll (itIct. - 

05 If' he/sh , C leaves llis/ .11ed'assignment witilout pellilissio I of tI 
of the,  sch(,~ Itle 1le/she will,14)t 1.30 1)(Mil any aillouill. (Itte to 1111/11 

Fle/She Will be under the adillinistra .tille /Technical colltrol ~of I. 
of [lie Scheme. 

[Date:'06-42-2001 

t of 	"Skilled Labour ,' 
nion for ln.t!egrated 
h(MINI- MISSION-1)" 

I'd 1, 2002' fi -otli tile date 
111p.letiotl of the term of 
jichever is earlier. 

billy 61i0vances',ll 

ji)d 
, 

ert6ken for the wDirk 
),k-forc6 atl,'his Ihstitute. 

41 

J:,If hd/she Is found to ~e 

iCo-Pi --Iiicll? ,j.l. ,Iiivestigator 

,
by thei Instittite. 

P-PrIncip,al Investigator 

(V He[She should-devote his/her viliole1ime to the:  assignment-givth tofilin/her and Ile/she 
will not be ~ allo'wed, to accept nor hold.another appointment dur4 ~6JIle'termof assignmeAti, 

C/ShC 	llo.tA) 1C entitled to an."Y' otller *.benefits as ate ii~ p' ~ licable Lo tegular !C'AR employees. 	 _P 

09 1 Ic/!11w Should (live ill) llnd/.~ ii;ikiml ill ti,(-, 	 t 
im, lovill"Y to.  tile elfec( Illat. palelit: 

e (I Y  li'll)IS ill le!,pixt or til(~ di ,;C(')VC-.li( '­; Tilld ifntulfliolv -, Illill - .11c.1sh 	malm ~mld the technical 1111d ( , i'lqin( -Piinq kni)w I i o 	of 	Ih;)[ Ilv/!Jl1! Imly (Iq'i L.161) (Jtlllflg Lhe coulse 6f hi -41in -  o.";iLmilloills with illc WAR 1,11 0 1 1 vcs( vvill ,  Alic 1 11"AR, 

AV 

-1— 	­­ Imlil 	7, 



r 

-: 2 :- 

	

! ~ j 	. 
1.0 I - lie ICAR/ CPCJ ~ j will hay.0 no resimisibility foi-  hisffierabso ~ptjojj In the'llistlLute against I eguldr posts, (Iftel. 	I 	 , 	Y lils/her Ictillination from.the.ad-lioc scheine.~ An agreement-to this effect Ig—. in the prescribed fOlm Is to bk executed by him/her before taldil u p t ie asignment. 

I c" 1!;o 
.1hove temis and conditions or cjssi( "I"Ont he/she sh6uld coi_­­___ 

1.110 
1.11"U'llic(Aed lils/het ,  .('Pkj1)CC1 LO (he undc:isl(p j (. ! d j11111 ('(16Lely and i epul t ful' (j'IjLy oil Oi. 	20" 

filililig whilch Lhis . ofrer will stand withdrawn/ cancelled aut'Aadcally'aiid-no further 
Conespondence it,  this regard will be entertained. 

111C pal IIFI e Ugator) 
m  Milil missi 11 1 ill, M, 

'a~ 
;77- 

Cnpy 

0.1 The. Dirator, CP(:Pl, Kasaragod 
02 - 1 he Ili incipal 

~ Pto", 7M,i'll Mission 1, NRC'for 01011(h, Pilky' ~O)io-737 106 (SI kim) 



t 

CL 

0) 

'I I' 0mviditifi- 17 	 Pholle: 0161 -940251 Unims: 'RFSFIARC 
FlIx 	Will 9 , 11795 

CENTRAL I'LANTAT-1 ON CRO PS REM, WICI I I NS'1'1 , 1 , u , l , IF 
(Indiaii Council ol'Agricultitral Ym"sea*  rell) 

'11-ch Cclfiti-c, Kabiluidii 	 atin U17,61 a1uh(j,Ass, 
-~A 
C P'C A I 

Dcjlr.--.,  07-02-2002 

Of  L—ICS7-91 ZUE  R 

Ili(.,  Undor,,dit-Ined 	 Ille lempofuypul, qISPJIi0dL(JbrAjI 10'111r~ Wlowlll ~JPCMI~fls 
tni(loi Ifir, pwijoct 6 

. 
ililled "IP-Chnology Mis-ion for. Inlegral ed dIAd&ii 1 ~1A , IcxIIculIureIn, Nodh Easlein Stator, 

IncludIng ""IU,1111 (MIN m1fz1or-1 1)* at CPCQI '  I Cot 1110, Kul ilkiiCill 11 oil , a -edrif'r-Alduled puy rif Pr" 
1,5UR00 pin will) clfi,~cl 110111 ,1110 d(flon fnelillf--stir'd agolm"I each, of) 

I 
 f6 leftyis arid cOl -id1flons sliptilaled In 

II)Is office Memotandum of eviin Nd doled 06-12-2001, and accepti6d'by Ihem. 
1~  Ij, 

Name le of  JdrLIrN.___ 
)l Md. Fudd All 'N 14-12-20 UL 

(vir Iuku Balshya  FN) 

I  Parijilh  Ch. Das 14-12-2001 
NAI Kni) 0 (Y  '1 4-12 200 	FN 
T~_ f 1.11 cly Ch. Dos 14vI2-2001 fFN) 

)6 M.1 131pul Boluall  14.12'-2001 	(1:111 
(vii Sony6or Ch. pus 14-12-2001 JFN) 
I'viii Ncicl endi C. ) - 1 4-1  2-200I_flqj__._ 

5-1  ?-2om_(f . ~9 
I!il: 1 2 	2of q 	,I) 

ivil 	fill 	III 	lll: ~' 	Ill 	it, 	I 

1 3 tvil 	1 (11 lol 1 	11:11 IY(j  

	

It . 	9-2001 

	

3  1 	J. 141 
1/1 t%, I( 1. N17.(m I) All I 9_1 

ihelt aclanornent Is for a nedocl upto 31-3-2002 or fill lhejeiplry ot,11he 9zincilon of the scheme 
er cind thdr scivicessholi be tefinIncifeed on that date Wthc5ut further notice 

co-pill IC91pol lnvnl:;~ 

If if ,  I III , 	-liv. Cll('! ~ I. Ki v:t it! it)i . x I 
j l", It 	11 Ivt :;Ill It IN '1 ' -Nilil 11 k1k.."f 1111. NIW I (i., 	- 1 Ill J, ll(iky(ji i ~ 1 /3/ 1 16V;IKKIM) 
Id I I it. , 	II I. R Act~~ Is. I, )I fit ,,  ~i, 	1 1(. 'PI, X,  I 	-ii-j-d. 

(1') 11 to , 	Ig P< L)I: I ~ k 11:11 Ig 	-1. ClIuM. W-, K(il ilki v.:1 it i t  

Ilk 0 



IN THE CENTR/ 
GUW 

25 1 - 

Central 	.-,I J 

ADMINIS 	TRIBUNAL ,1T,e,,,ATIVE 
15-, - 

,HATI BENCH AT GAMATI F t 

O.A. NO.236/2003 

Shri Sonabar Das & Others 	 ... Applicants. 

-Vs- 

Union of India & Others 	... Respondents. 

(Written statements filed by the respondents No. 1, 2,3,4,5 and 6) 

The written statements of the respondents are as follows: 

1.' That a copy of the O.A. No.236/2003 (referred to as the "application") 

has been served in the respondents. The respondents have gone 

through the same and understood the contents thereof. 

That the statements made in the application, which are not specifically 

admitted, are hereby denied by the respondents. 

That before traversing the various paragraphs of the application, the 

answering respondents gives* a brief background of the facts and 

circumstances of the case as under: 

The answering respondents, Indian Council of Agricultural Research, 

submitted a "Project Proposal" under the name of "Technology 'Mission 

for Integrated Horticulture Development in North East India-Mini 



M ission- I - Research". This pr6ject/Scheme was a centrally sponsored 

Scheme. The objective of the Mini Mission-I were: 

Production of nucleus/basic seed and planting material of 

horticultural crops. 

Standardization of improved production technologies for 

horticultural crops. 

Technology refinement and imparting of training to extension 

functionaries. 

In the project proposal the programme Schedule was also drawn 

up and the duration of the Scheme/Project was for 5 years 

starting from the year 2001-02. The respondent No.5 was 

included as one of the implementing authorities amongst others 

for implementation of the project. The sponsoring Ministry/ 

Department is the Ministry of Agriculture, Depart ~rnent of 

Agriculture and Co-operation. The Govt. of India, Ministry of 

Agriculture, Department of Agriculture' and co-operation 

(Horticulture Division) vide their letter No.40-2/2001-Hort.(iv) 

dated 10.5.2001 accorded the sanction to the project and the 

ICAR approved the Scheme vide letter F.No.15(27)/99-IA-V 

dated 1.11.2002 and 20.11.2002. This was c.onveyed'by the 

Office Memo. No.NRCO/MM-1/2002-03 dated 12.12.2002. The 

Scheme has been accordingly sanctioned for a period of 1 year 

for the year 2002-2003 of the Xth Plan (2002-03) at a total cost 

of Rs.47.27 lakhs. 

By the said project proposal and the Office Memo. dated 

12.12.2002, the other terms and conditions including the staff 

(skilled labourers) was laid down. There were 15 Nos. of Skilled 

labourers engaged at the rate of Rs.1500/= per month. The 

applicants' names were sponsored by the Employment 

Exchange. The applicants have been called for interview along 

with other candidates sponsored by the employment exchange. 

In the call letters issued to them it was specially stated that post 
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I A\ 

of skilled labourer is temporary and having a consolidated pay of 

Rs.1500/= per month. The, applicants accepted the terms and 

conditions stipulated in the offer of assignment and reported for 

duty as skilled labourers. 

(c) In the offer of appointment is has been clearly indicated among 

others conditions that: 

The offer is purely on temporary basis for a 
I 
 period up to 31' t  

March, 2002 from the date of his/her joining the post and are 

liable to be terminated on completion of the term of engagement 

or on , the date, the sanction of the scheme expires, w 
I 
 hich ever is 

earlier. 

The skilled labourer will be paid a fixed fellowship of Rs.1500/- 

per month without any allowance. 

The skilled labourer will be under the administrative/technical 

control of the Co-Principal Investigator of the Scheme. 

(iv)The skilled labourer will not be entitled to any other benefits as 

are applicable to regular ICAR employees. 

(v) The ICAR/CPCRI will have no responsibility for his/her 

absorption in the Institute against regular posts, after, his/her 

te'rmination from the adhoc scheme. The applicants accepted all 

the terms and conditions and accordingly they were engaged in 

the time bound scheme/project with effect from the dates as 

indicated in Annexure-C of the application. 

The respondents crave the leave of this Hon'ble Tribunal to 

allow them to rely upon and refer to the said Project 

Proposal/Scheme at the time of hearing the matter. 

4. That with regard to the statements made in para 4.1 and 4.2, the 

respondents state that in view of the facts of the case and the law 

regulating the adhoc tempora ry time bound posts in a . ,  project scheme, 

there is no cause of action that may justify any right for conferment of 

temporary status or regularization of the applicant in' the scheme. 



I 	I 

That with regard to the statements made in para 4.3 of the application, 

the respondents have no comments to offer. 

That with regard to the statements made in para 4.5, the respondents 

state that these being matter of records, nothing is admitted which are 

not borne by such records. 

That with regard to the statements made in para 4.6, the respondents 
. state that the applicants were given their assignment in the Mini 

Mission Project at CPCRl Research Centre, Kahikuchi. The duties 

assigned to them were to assist the Research Associates, who are 

conducting research in field as well as laboratory. As the stray animals 

are often destroying the planting of experimental plots, the applicants 

were also assigned the watch and ward duties on rotation basis in the 

experimental plots which forms part and parcel of their assigned duties 

under the Scheme. 

That the statements made in para 4.7 and 4.8 the respondents state 

that the applicant's assignments were on a consolidated fixed am . ount 

and not on a time,scale of pay. I reiterated and reassert the foregoing 

statements made in this affidavit and deny the correctness of the 

statements made in this para. The applicants are not entitled to any 

other service benefit other than those which are laid down as the terms 

and condition that were fixed in the offer of engagement. In this 

connection an agreement was entered into between the individual 

applicant and the department by which the condition of service is being 

regulated along with the terms and conditions laid down in the offer of 

engagement letter and not by any other service rules or conditions of 

service. 

A copy of such agreement is annexed as 

ANNEXURE — R1 

That with regard to the statements made in para 4.9, the respondents 

state that there is nothing to show as to how the respondents have 

meted out discriminatory treatment against the applicants. I reiterated 

the foregoing statements made in this affidavit and say that the 



applicants have no legal or any other right to claim equal pay for equal 

work. 

10. That with regard to the statements made in para 4.10, the respondents 

state that the cases referred to by the applicants are different cases 

under different facts and circumstances. Those cases relates to 

casual/daily labourers where as the applicants are skilled labourers 

engaged against a time bound project with the condition that they may 

be terminated from engagement on fulfillment of certain condition of 

they may be terminated with the closure of the project which ever is 

earlier. In this connection, the law is well settled in a plethora of 

decisions rendered by the Hon'ble Supreme Court. The Hon'ble Court 

has held that when the scheme of the project is specific and it is not of 

permanent nature, the employee cannot ask for regularization, in 

service. It is also held that the persons engaged against the post 

created under a sponsored scheme cannot be regularized in that 

service. These cases are reported in AIR 1992 SC 713 (Sandip 

Kumar — vs — State of Uttar Pradesh) and (1997)5 SCC' 86 

(J .awaharlal Nehru Krishi Viswa Vidyalaya —vs — Ball Kishan Soni). 

In similar situation, this Hon'ble Tribunal in OA No.298/2002, OA 

No.1591/98 (Ernakulam Bench), Industrial Tribunal in C.R No.91/1999 

have held that employees engaged in project/schelme are not entitled 

to regularization in service. Hence, the contention of the applicants 

cannot sustain in law and the cases referred to have no application in 

the i nstant case. Therefore the application is liable to be dismissed. 

The copies of the judgement in O.A No.298/02, OA 

No.1591/98 and CR' No.91/1999 are annexed as 

ANNEXURE — R2, R3 and R4 respectively. 

1 1'.That with regard to the statements made in para 4.11, 4.12, 4.13 and 

4.14, the respondents state that the respondent has not done . anything 

as illegal, malafide or in violation of any fundamental rights of the 

applicants or arbitrarily as alleged by the applicants. In this connection, 

I say that the application has been filed by mis-conception of the 
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provisions of law and the service conditions by which the applicants are 

regulated. There is absolutely no legally valid reason for filing. this 

application and therefore the same is liable to be dismissed with costs. 

12. That with regard to the statements made in para 5A to 5.8showing the 

grounds the respondents state that the grounds show are not at all 

tenable in law and therefore the application is liable to be dismissed 

with,cost as devoid of any merit. 

13.That with regard to the statements made in para 6 and 7 the 

respondents have no comment to offer. 

14. That with regard to the statements made in para 8.1, 8.2, 9.1 and 9.2 

the respondents state that under the facts and circumstances of the 

case, provisions of law as discussed above, the applicants are not 

entitled to any relief whatsoever as prayed for and the application is 

liable to be dismissed with cost as devoid of any merit. 

In the premises aforesaid, it is, therefore, prayed that 

Your Lordships would be pleased to hear the parties, 

peruse the records and after hearing the parties and 

perusing the recordg, shall also be pleased to dismiss 

the application with cost. 

Ar 



VERIFICATION 

1, Shri Ashish Kumar Ray, at present working as Co-Principal Investigator 

under Mini Mi lssion-I Scheme, who is taking steps in the case and being 

competent and duty authorized, do hereby solemnly affirm and state that the 

statements made in para I ~o -f , c~,~ i vo jvdr~ he to my knowledge and belief, 

those made in para z ? I c> — being matter of records, are true to my 

information derived there from and the rest are my humble submission before 

this Hon'ble Tribunal. I have not suppressed any material fact. 

And I sign this verification on this eth day of March, 2004 at Guwahati. 

DEPONENT 

(A- V,  
O&FISCIPAI Investigator (M1njMjsjUq&4 '  

4'P 0 R I s Kshikuchf 
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FORM OF ~AGREEME 14T  -to EXECUTED BYTHE  PERSONNEL ENGAGED  U14DER AD-HOC RESEARCH  SCHEMES/PROJECTS UNDER 
CENTRALIPLAi4fA ION CROPS

~ RESEARCH INSTITUTE(ICU3  7 

01 	1 

who has been offered the temporary assignment of 
........ o under'the ad-h 

I oc time bound scheme/ 
p  ro ect entitled 	 a-  I.- L. 

'A A at 	( Au). 0~odo. aa-46--. 	.(ICAR) vide memoran(ium 
Z.11 / A4  / r  Y 	

t 
No.F. 	 da ed 	 do hereby 
undertake that I will not claim for continued em PloyMent or 
permanantabsorption against any regular Post/appointment in' 
the establishment . of this.Inst'tute under ICAR, during my 
t.enure'of assignment-or after the'termination from the 
assignment under the Scheme/ptoject o  

02 	 1 a 
. 
m fully awarethat my services ate purely on 

ad -hocAemporary basis and that, 
I shall be terminated on comple-

tion of the term of engagem ~~nt or on the-date, 'the sanction of 
the scheme expires, whichever is earlier. 

Dated at yasapaqod this 	ek.4 -1 ... O..06(date), 
...... /; .............. (month), 	 ( .................. (year) 

Signature 

fe  
Name 

Designation 	 A6(11tA_ 

Pnn/041199 



0 . 

711~ 

FORM OF AGREEME114T TO BE  EXECUTLI-1) BYTHE  PERSONHEL 
ENGAGED UNDER AD-HOC  RESEARCH  SCHEMES/PROJECTS  UNDER CENTRAL  PLANTATION CROPS RESEARCH-INSTITUTE(ICAR) 

01 

who has been offered the temporary assignment of 

...... 0 under the ad-hoctime bound scheme/ 
project entitl ~d 

at 
vid7memorandum (ICAR). 

No.P.1( 

	

....... dated 	 do hereby 
undertake hat I will not claim for'conti'nued employment or 

permanantabsorpt-ion against any regular post/ap 
I 
 poi ntment in 

the establishment of - this Institute under I CAR, during my 
tenure of assignment,or after thetermination from the 
assignment under the Scheme/Project. 

02, 	 1 am fully aware that m servic' 

	

y 	es are Purely on 
ad-hoc/temporary basis and that shall beterminated on comple- 
tion of the term of engagem ~ ,nt or on the date, the sanction of 
the scheme expires, whichever . 

s earlier. 

Dated at 	 this 	il'q ........ (date), 
....... ~9_~ ........... (month), 	 ,(year) 

Signature 

Name 

Designation, : 7eoled. 4190to-, 

-=000--- 

Pnn/041199 



777-7 

410 	 A!T1  
I\J~v 

FORM  OF AGREEME-14T To BE  EXECUTED  BY THE  PERSONVEL ENGAGEDU  ER  AD-HOC  RESEARCH  SCHEM,', S/PROJE_CT__S  UNDER 
CENTRAL—PLANTATION CROPS  RESEARCH INSTITUTE(ICARY_ 

01 I, 
Vt V/ 

who has been '0*'ffeiC the temporary assignment 
IWI 	

0 
.................. under the ad-hoc time bound scheme/ 

project entitled 
f- 	

. ry 
at 

No. F. 	
... (ICAR) vide memorandum 

dated 	1.2: 	do hereby 
undertake tiat I will not claim for continued employment or 

permanantabsorption against any regular post/appointment in 
the establishment of this Institute under ICAR, during my 
tenure of assignment or after the termination from the 

assignment under the Scheme/Project. 

02 	 1 am fully aware that my services are . 
purely on 

ad -hocAemporary basis and that shall be terminated on comple-
tion of the term of engagem

~~nt or on the date, the sanction of 
the scheme expires, whichever is earlier. 

Dated at 	 this 	 ........ (date)' ', 
...... (month).. 	 .... (Year) 

Signature 

Name 

Designation 	I 'lw Id, Olt 4 ~/ 



FORM OF AGREEME14T TOBE EXECUTEDBY  THE PERSONNEL EN;5;~G_EDUjq_D---  ~R  AD ,~HOC  RESEz~Rufl SCHEMES /PROJECT S'UNDER 
~LEWT 	T RAL  PLAN  ATTON IROPS RESEARCH INSTITUTEU~AR3 

01 

who has been offered the temporary assignment 
............... a under, the ad-hoc time bound scheme/ 

I , 	'  -w~ Ject 	ed 7,C<141  P7 	

, 
"I 

at C_.P.I~ A/ ...... ...... (IVAR) vide memorandum No. F Oao Ve 1 7 k 	......... dated 	 do here 
. 
by 

undertake that I will hot claim for cont inued employfftent or 
permanent absorption against any regular Post/appointment in 
the establishment t of thi's,Institute under ' ICAR, , during my tenure of assignment or after the termination from the 
assignment under the scheme/project. 

02 	 1  am fully aware that my services_.a 
I 
 re purely on 

ad-hoc/temporary basis
l,and that shall be termina, ted'on comple-

tion of theterm of engagem ~-nt or on the date, thesanction of 
the scheme expires, whichever i's earlier. 

Dated at ~ saraqad_this  .... ---I ........ (date), 
...... 	............ (Month,) .. ....... 

Signature 

Name 

De 8 11  gnat ion 

­000=_ 

Pnn/041199 



let 
V) 

FORM OF AGREEME14T TO BE  EXECUTED,BY  THE  PERSONNEL 
ENGAGED U14DER AD-HOC  RESEARCH  SCHEMES/PROJECTS.UNDER 

CENTRAL  PLANTATION  CROPS RESEARCH INSTITUTE(ICAR) 

-m~ 
f 
 ~. 	 vt' 01 	 14 

V1  P( 
who has been offered the temporary assignme nt of 

under the ad-hoc time bound scheme/ .......... 

project entitled 

J;V Me 7 
at 	to. 	 (ICAR) vide memorandum ...... 	.... 
No.F./ 	

7, 	 dated 	 do hereby 
undertake'that I will not claim for continued employment or. 
permanantabsorption against any regular post/appointment in 
the establishment of this Institute under ICAR, during my 
tenure of assignment or after the termination from the 
assignment under the Scheme/Project. 

02 	1 am fully aware that my services are purely on 
ad-hoc/temporary .basis and that shall be terminated 

. 
on comple-

tion of the term..of ei ngagem ~ ,nt or on the date, the sanction of 
the scheme expires, whichever is earlier, 

Dated at 	 -**(date), 4(azar-aged- , th i s 
............ (month), 	6~01 ............... (year) 

Signature 

Name 	
Jqwr4"' 

Designation 

MMM~ 



FORM OF AGREEMENT TO BE EX,ECUTED  BY  THE PERS'ONNEL ENZj 	NDER AD-HOC'RESEARCH  -SCliElli ~-',S/PROJECTS - UNDr,,R CENTRAL  PLANTATIOUCROPS RESEARCH INSTITUTE(ICAT3 

01 
V/ ' P 65f 	.3 

who has been offered the temporary assignment.of 	A ....... 

............ I under the ad-hoc time bound scheme/ 
Project.entitled 	 110 4 q jy~~Iim 

IVA 

a t 	P ~-*X .... (ICAR) vidPmemorandum 
....... dated d~ : 	.'do hereby 

undertake that I will not Claim for continued employment or 
permanent absorption against any regular post /appointment in 
the esta 

. blishment of this Institute under ICAR, during my 
tenure of assignment or after the termination fro . m the 
assignment under the Scheme/project. 

02 	 1 .  am fully aware that my services are purely on 
ad-hoc/temporary basis and 

. 
that shall be-terminate- d on comple-

tion of the term of engagem ~snt or on thedate, the sanction of 
the scheme expires, whichever is earlier. 

Dated at Kasaragod this 	........ (date) 
.......... (month) 	...... p 	........ 	 (year) 

Signature 

Name Stuyvl~z 

Designation, 

09K~ 

Pnn/041199 



FORM OF AGREEME14T TO BE  EXECUTED  BYTHE  PERSONNEL ENGAGED  U14DER  AD-HOC  RESEARCH  SCHEMES/PROJECTS UNDER 

01 

1P.  

who has been offered the temporary assignment of 
~.k 	 ...... under the ad-hoc time bound scheme/ 

project entitled 

at . 	............. (ICAR) vide memorandum 
No. F. ......... dated 	 do hereby 
undertake that I will not claim for continued employment or 
permanantabsorption against any regular post/app* ointment in 
the establishment of this Institute under ICAR, during my 
tenure of assignment or after the termination from the 
assignment under the Scheme/Project. 

02 	 1 am fully aware that my services are purely on 
ad-hoc/temporary basis and that shall be terminated on comple-
tion of the term of engagem ,, ,nt or on the date, the sanction of 
the scheme expires, whichever is earlier. 

Dated at Kasara4od this ... 	 (date), 
.....(month) . ....... 

Signature 

Name 

Designation 

CE ~6~ 

Pnn/041199 



trip 

RM OF AGREEME14T TO  13E EXECUTED .BY THE PER80NNEL GED UND ER AD-H2OC R8'9E~RCR__ S~H~E~~Oi' -;ETS UNDER ERAL  PEA i- 	ANTATIO  _R—OPS  RE—SE—ARCH IUSTITUTE(TrAP) 

01 	
7~ 4 ell 

I .... 	

.......... who has been offered the temporary assignment of 
......... under the ad-hoc time bound scheme/ _.,V  

project entitled it Te 

at 4!fjo. ,~41 
(ICAR) vide emorandum No. 	

........ dated 	 do hereby 
undertake that I will not claim for continued employment or I 

permanent absorption against any regular post/ap 
. 

pointment in 
the establishment of this Institute under ICAR, during my 
tenure of assignment or after -the term ination from the 
assignment under the Scheme/Project. 

02 	 1 am fully aware that my services are purely on 
ad -hoc/temporary basis and that shall be,terminated on comple-
tion of the term of engagem ~%nt or on the date, the sanction of 
the scheme expires, whichever is earlier, 

Dated at Kasaragod this 	 (date) 
..... .. (month) 	;,9jpl .. 	....... ..... a.(year) 

Sig nature 	
qr"~ i X/ Aj~ 

Name 

Designation 	SAI~14!5~1  1'tZOa4__ 

MEKP~ 

Pnn/041199 



FORM OF AGREEMENT.TOBE - EXECUTED BYTHE'PE 
 I 

RSONNEL 
ENGAGED  U14DER  AD-HOC  RESEARCH SCHEME'S/PROJECTS  UNDER 

CENTRAL  PLANTNTION'CROPS RESEARCH !NSTITUTE(,T~U5 

01 a,% 

who has been offered the temporary assignment of 

............. 
under the ad-hoc, time bound scheme/ 

h . project entitled IIXV ~hf3QI.P~~ . 	 I k4lu eky"'4~tyux-t- ........ 	. 	..... 
. 1Y  

at ....... 	 (ICAR) vide memorandum 
No.F. 

	

dated 	 do hereby 
undertake that I will not claim for continued employment or 
permanantabsorption against any regular Post/appointment in 
the establishment of this Institut e under ICAR, during my 
tenure of assignment or after the termination from the 
assignment under the Scheme/project. 

02 	 1 am fully aware that my services are purely on 
ad,-hoc/temporary,basis and.that shall .be terminated on comple-
tion of the term of engagem ~ ,nt or on the date, the sanction of 
the scheme expires, whichever is earlier. 

Dated at Kasaragod this -.1.4...;, ....... *(date), 
....... 	 ........... (month) ......... 	....... d..d.(year) 

M 

Signature 

Name 	 bivy- 

D,,~.signation 	 welt/L- 

Pnn/041199 

T 



__ 4~
r, 

imp 

E2—R_mOF 	 T __!~gREEMENT O ~ ,,BE EXECUTED BY THE PERSONNEL ENGAGE  D UNDER  AD-HOC RESEARCH  SCHEMESZPROJE- 
-UNTATI 	 CTS UNDER _N'TRAL PLANTAT ON  CROPS  RESEAPrR IN§T_ITU_T_E7I_CAR3 

01 

.IVA 

who.has been offered the temporary assignment o f 
.............. 

under the ad-hoc time bound scheme/ 
project e titled 1 1 '.72:eZr4,10 

JJA1 IV 
at ... 

.(ICAR) 	mem rrandum vide, 
No. F. 	Aed -.ksel ........ dated 	 do hereby' undertake"

Yat I will not claim for continued employment or 
permanant 

1. absorption against any regular Post/appointment in 
the establishment of thi's Institute under ICAR, during my 
tenure of assignment or after the termination from the 
assignment under the Scheme/Project. 

02 	 1 am fully aware that my servic es' are purely on 
ad -hoc/temporary basis and that shall be 

I 
terminated 

 . 

on comple-
tion-of the term of engagem

~~nt or on the date, the sancti 
the scheme expires, whicheverAs earlier. 	

on of 

Dated at Kasaragod this 	
...... (date), 

...... 	 .......... (month) . ....... be-.) I 	
....... d.(year) 

I 

Signature 

Name 
lip  

Designation 

09K~ 

Pnn/041199 



FORM OF AGREEME14T TO BE  EXECUTED  BYTHE PERSONNEL 
ENGAGED UNDER AD-HOC  RESEARCH  SCHEMES/PROJECTS  UNDER 

CENTRAL  PLANTATION CROPS RESEARCH INSTITUTE(ICa_T_ 

01 

4. 	 A.0. 7 A 3 	r 
who has been offered the temporary assignment , of 

-------------- under the ad-hoc time bound scheme/ 
project entitled ":F9Z.4r.e, 	 0. t. 

Ila, 

............. (ICAR) vide memora dum at 	 aldl 
N o . F . 	 ad ........ dated 	 do hereby 

undertake that I will not claim for continued employment or 
permanantabsorption against any regular post/appointment in 
the establishment of this Institute under ICAR, during my 
tenure of assignment or after the termination from the 
assignment under the Scheme/Project. 

02 	1 am fully aware that my services are purely on 
ad-hoc/temporary basis and that shall be terminated on comple-
tion of the term of engagem ~ ,nt or on the date, the sanction of 
the scheme expires, whichever is earlier. 

Dated at Kasaragod this .... 14 ......... *(date), 
I '~' *_ ........... (month), ........ 0-2~ 1/ ........... ...O.(Year) 

Signature 

Name 

Designation 

=MEN= 

Pnn/041199 



14K  

PORM,OF AGREEME14T TO  BE EXECUTED  BY ~~THE ~  PERSONUEL 
ENGAGED UNDER AD-HOC  RESEARCH  SCHEMES/P OJE.CTS,-UNDER 

,CENTRAL  PLANTATION'CROPS RESEARCH INSTITUTE(ICAR5 

Tolin--. M14 >- 01 

A, L-3MA-N 

who has been offered the temporary assignment ., , , of 	(VCOO.~ 
4 	 .............. under the ad-hoc 't' imb' -bound scheme/ 

p  roject entitled -.vv leyv. IM C V,:~—  
4/y 42111d,11-6,  
v 

at 	 1_J  r1v ... I".....(ICAP,)'vid:'e''memorandum 
No. F. 	 do 'hereby - - o - - o . dated-__. 	_1' . 
underta ke that I will not claim for continued , ''em'ployment or 

permanantabsorption * against any regular 
I 
 post/appointment in 

the establishment of this Institute under ~,ICAR,.'during my 

tenure of assignment or after the termination, from the 

assignment under the Scheme/Project. 

02 	 1 am fully aware that my serVices are purely on 

ad 
I 
 -hocAemporary basis and that shall be terminated on comple-

tion of the term of engagem ~ ,nt or on the date....the  sanction of 

the scheme expires, whichever is earlier.o 

Dated at Kasaragpd this . ....... 	 *..&&(date), 

.......... *(month) . ...... 	 .... (year) 

........... . P& Signature 

Name 

Designation 

Pnn/041199 



FORM OF AGREEME14T TO BE  EXECUTED  BY THE  PERSONVEL 
ENGAGED UNDER AD-HOC  RESEARCH  SCHEMES/PROJECTS  UNDER 

CENTRAL  PLANTATION CROPS RESEARCH INSTITUTE(Tc7,T`T- 

01 

. . . 	- - . - 0 . . . . . . . . . . . . 	 0 - . . . . . . . . " . . . . . . . , . . . .. . . . . . . . 	 . . . . . . 

who has been offered the temporary assignment of ............. 

........ I ............. under the ad-hoc time bound scheme/ 
pr oject entitled 

. . . . . . . . . . . . 	 . . . . . . . . . . . . . . . . . . 

. . . . . . . . . . . . . . . . . 	 . . . . . . . . . . . . . . . 

P-2  I 1~2 	J~ -q~' 	~~ i 
................. (ICAR) vide memorandum 

No.F. 	 . 	...... 	 I ~_ dated 	 do hereby 
undertake that I will not claim for continued employment or 
permanantabsorption against any regular post/appointment in 
the establishment-of this Institute under ICAR, during my 
tenure of assignment or after the termination from the 
assignment under the Scheme/Project. 

02 	1 am fully aware that my services are purely on 
ad-hocAemporary basis and that shall be -terminated on comple-
tion of the term of engagem ~.~nt or on the date, the sanction of 
the scheme expires, whichever is earlier. 

Dated at4(t~~ this 	......... *.(date), 
F" ........... (month) J. 	. .—. . . . J 	.............. o.(year) 

Signature 

AName 	 QaA 

Designation : 

=ERNE= 

Pnn/041199 



-AL 

FORM  -OF  AGREEMEIU  TO- BE  EXECUTED  BY THE.  PERSONUEL 
ENGAGED  U14DER  AD-HOC  RESEARCH  SCHEII.,--,SZPROJE, .CT ~S-.UNDER 

CENTRAL PLANTATION  CROPS RESEARCH INSTII_U_T_E7YC_a_T- 

01 

who has been offered the temporary assignment of 
............. under the ad4 oc time.bound scheme/ , i h 

project entitled 	 07 

at ...... 	 vide memorandum 
....... datedO47-:. 	 do hereby 

undertake that I will not'claim for con 
. 
tinued employment or 

permanent absorption against any regular post/appointment in 
the establishment of this -Institute unde 

I 
 r ICAR ~, during my 

tenure of assignment or after the termination.from the 
assignment under the Scheme/Project. 

02 	 1 am fully aware that my se i rvices are purely on 

ad-ho.c/temporary basis and.that shall -be terminated on comple-

tion of the term of engagem ~mt or on the date, the sanction of 

the scheme expires, whichever is earlier. 

14, Dated at Kasaragod this ...... 	 ........ (date) #  
........... (month,), 	 . . . . . . . . d..#.(Year) 

C 
Signature 	OKA _JC

~

Jzbt 

Name 	 &vV, 

Designation 

MEHME= 

Pnn/041199 



dW 	 0  

FORM OF AGREEME12  TQ,8E EXECUTED  BY - THE  PERSONUEL 
ENGAGED  UNDERAD-HOC RESEARCH  SCHEMES/PROJECTS  UNDER 

CENTR71  PLANTATION 'CROPS RESEARCH INSTIT—U-T-EICAR) 

01 	1 

.......... 	. 	......... 

who has been offered the temporary assignment of 	....... 

under the ad-hoc time bound scheme/ 
-7-E-- CIA- 	I project entitled ....... :~'~ n n.. . 	.... 	...... v 

rn  e-L"d 	-k* f -n . 	k IM 
................ 

at 	 .............. (ICAR) vide memorandum 

No.F. 4.( 	 dated 	 do hereby 

undertake that I will not claim.for continued employment or 
permanaLnt absorption against any regular post/appointment in 

the establishment of this Institute under ICAR, during my 
tenure of assignment or after the termination from the 
assignment under the Scheme/Project. 

02 	 1 am fully aware,that my service,s are purely on 

ad-hoc/temporary b,asis . and that shall be terminated on comple-

tion of the term of engagem ~ ,nt or on the date, the sanction of 

the scheme expires, whichevek is earlier. 

-4 -7 	Zl~ Dated at Kasaragod this. 	 (date) 

': 7 	A e-f 	 ....................... 0 .... (year) ....... (month), J, 

Signature 

Name 

Designation 

-=000=- 

Pnn/041199 



Date of Order 	This the 81 h A 	Day of August, 	2603.. 

T  HE,HON'BLE MR,JUSTICE D.N.CHOWDRURY, VICE CHAIRMAN. 

:.T HE HON IBLE MR N.D.DAYAL, ADMINISTRATIVE MEMBER. 

v­ 1 	. - 1. !S r:FKrishna Kanta Ro 
Na h Koy' _,_S/0 ~~,Late'Pr ya 	t 

",T 1P,Vill: ,!Botaghuli l  P.O:- Panjabari 
#ahatikj781,037. 

."2 ~ SritNripen Kakati 
J'!S/o - Late'Rajen Kakati 

P.O:- Pub Borka 
;i 1Di6trict:-':Kamrup, Assam. 

t 
.3. -.Sri,Jatin Chandra Das 

S/o,  Late Joy Ram Das 
.;.Vill::& P.O: - Pandu Bazar 
"Guwahati'- 781012. 

VDistrict: Kamrup, Assam. 

4.. , Sri-Munindra Chandra Das 
;T'S/o*Late Chuni Ram Das 

P.O:- Shanikuchi f Vill: , Deharkuchi, 
' ,;District:- Nalbari, Assam. 

51. Sri Basanta Kumar Boro 
Slo Late Bela Ram Boro 

.1(:Vill: Bokrapara, Khanapara 
District: Kamrup, Guwahati- 781 022. 

0 
6. Narendra Nath Sarma 
(,I`I.,,..S/o Late Rama Nath Sarma 
T, 	P 0 	 Bongshar Vill: 

Assam. 

1 1. , 7.',~ Sri Bongshidhar Bayan 
11", 1 1  S10 Late Lagha -na Ram Bayan 
e" Vill: & P.O:- Mugdi 

Nalbari, Assam. 

8. Sri Puna,Ram Murari 
S/o Late Vhenda Ram Murari 
Vi'il.-.- Tangabari Kalaigaon 
P.­6.-"Tang6bari 
District; Darrang, Assam. 

9.
1 
 Sri Sankar Basfore 
S/6 Late Bhuzan BaAforo 
Vill: 	& P.'O: 	Kamlal 

Darbhanga, Bihar.. 

Sri Nayan Baba Singh 
Ll S/o Late Hera.Singh 

P.O:- Kamrbnga ~ ''W.Viil:"& 
1$ ~'',,~ Distkict:- Cachar, 	Assam. 

.11. Sri Ramesh Chandra Daimary 
S  /o Late Tarani Daimary 
Vill:- Lahoripar, 	P..O:--! Rupohi 
District: Barpeta, Assam. 

All the applicants have been working under the Off ice of 
the Commissioner (Border), Govt. of India, Minlstry\of ~ Home 
Affairs, Bhangagarh, Guwahati-781005. . 	. 	. Applicant. 

Coftd./2 

I 

I 

J , .. ~ CENTRAL ADMINISTRATIVE'TRIBUNAL, GUWAHATI BiPCHi 

original Application No. 298 of 2002. 

\'0\ 

ANNEXURE : ,R Z  
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uragohain & Mr.R-C.. D.C.Mahantat Mr.B.B By Sr.Advocate Mr 
40-16 	

poFpatragohain. 

Versus 

1,Union of India 
Represented by the Joint Secretary 
.4overnment of India 
(15-11 & BM) Ministry of Home Affairs 

~ , ~ North , Bjock,,New Delhi - 110 001. 

2' ~i:The Desk Officer .(B.F.-Desk) 
A., North Block ,,Govt. of India, M.H. 

,New ,  Delhi 

-Commissioner (Border) 3.t,.The ,  
Government of India 

-,,',,Ministry of Home Affairs, Bhangagarh 
Guwahati - 5. 

4.'.The Administrative officer 
office of the commissioner (Border) 
Govt. of India, Ministry of Home Affairs 
Bhangagarh, Guwahati - 781 005. 	. ; . . Respondents. 

0  R  D E  R 

CHOWDH RY t J-(V-C-): 
ng a 

The applicants are eleven in number espousi 

common cause. Considering the common interest in the matter 

and the nature of the reliefs prayed for, leave was granted 

grievances by this 
to. ;  the applicants to present their 

ii6ation. 
office - 'of the orking in the, The applicants are w 	 At  

India, Ministky. ~6f Home 
Commissioner (Border) Govt- *  Of 

Affairs, Bhangagarh, Guwahati i.e. respondent'-V,,.N6..3 	
The 

r the con striiption of 
office in question, was set up fO 	

r 
Pursjj,~ nit'- 'to the 

~hdo-Bang lade sh border 'road and fencing. 
-der the 

above decision the applicants were appol . 
nted n,  

posts-like UDC, LDC, Peon, c , howk.id ar, 
_respondents in various 

'Daftry, 	Safaiwala 	and 	Driver 	(Group 	'C.' 

since then, 
respectively irr the year 198. 4. These persons,. 

are working with the best of their abilities. The pplicant 

apacity 
No-1 was appointed as LDC in a purely temporary ,  c 

w.e.f.30.3.1985 vide order dated 10.4.1985 and his service 

was extended upto 31.3.2007 vide order dated 23'.8.2001. . The 

ointed as Peon on temp 	basis 
-applicant NO.2 was app 	

orary 

contd./3 

A 

IN 	, - 	
1; 	

1 _fu 	 I 



3 

w.e.f.16-10.1984. By order dated 2.6.1986 he was allowed to 
officiate as LDC for a period of one year. 	Thereafter his 
service 	was 	extended 	upto 	31.3.2007 	vide 	order 	dated 
23.8.2001. 	The 	applicant 	No.3 	was 	appointed 	as 	Peon 
w.e.f.21.1.1985 	in 	temporary 	capacity. 	Thereafter 	he 	was 

promoted 	to 	officiate 	as 	LDC 	and 	UDC 	by 	order 	dated 

16.10.2001. 	Similarly, 	the other applicants were appointed 

in Group-ID 1 	a 
, 
s Peon, Driver, 	Safaiwala and Chowkidar. The 

applicant NO-10 	was 	appointedas 	Chowkider 	on 	21.11.1986, 

and he was promoted 	to the post 	of LDC w.e.f.16.10.2001. 

The thematic song of this O.A. is , for regularisation of the 

services of the applicants. In support of their contention 

the applicants referred to the communication 	sent by the 

Administrative Officer, Office of the Commissioner (Border) 

addressed 	to 	the 	Desk 	Officer 	(BF-Desk), 	Government 	of 

India for regularisation of their service. By the aforesaid 
letter 	the 	Administrative 	officer 	indicated 	about 	the 

By the said communication 
anxiety of the fourteen nos. 	of adhoc 	staff./it was 	also 

requested 	in the event of winding up of the office on 

completion of the work to initiate absorption of these 

staff against regular posts in other offices of the Ministy 

of Home Affairs. The appli 
. 
cants also referred to the 

communication sent by the Comi 'm"issioner (Border) addressed 

to th ~ Joint Secretary (N'E), Ainistry of Home Affairs'. The 

fuil text of the communication ~ is r6produced below:- 

"No.14013/29(00)9j-CB Dated: November 13,2000 

To 
The Joint SecretaWNE) 
Ministry of Home A airs 
North Block 
New Delhi- 100 001. -  

Sub:- Regularisation of services of temporary 
staff of the Office of the Commissioner 
(Border), Ministry of Home Affairs, 
Guwahati. 

Sir, 

 

 

I am to state that the of f ice of the 
Commissioner (border) has 14 nos.. of directly 
recruited Group-C and Group-P staf f appointed 
temporarily in the year 1985 at the time of 
creation of office on the basis of the names 
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sponsored 	by 	the 	Employment 	Exchange, 
Guwahati. These staff continue to remain 
temporary even after completion of 14/15 years 
of service and there is a strong resentment 
among the staff for nor-declaring their 
services to enable them to get promotion and 
other benefits under ACP scheme. The matter 
was discussed in the 34th HLEC meeting at New 
Delhi and on the advice of the HLEC a detailed 
note along with bio-data and service 
particulars of these staff were forwarded to 
the Min.of Home Affairs, New Delhi for taking 
necessary action. Recently, the Govt. has 
approved the additional work for construction 
ofe"IBB road and fence and as such there is a 
likelihood of the office being continue for 
another 8 to 10 years. 

It is (  therefore, requested that ste s 
may be taKen for regularisation of Ne 
services of the temporary staff of this office 
an early date. 

Yours faithfully, 

Commissioner (Border)" 

In response to the aforementioned communication Govt. of 

India by letter No.1/1/95-BF dated 24/28.11.2000 intimated 

as to the proposal for continuation of the 29 posts in the 

Office of the Commissioner (Border) iclud -ing the 14 Group 

'C' & I D I  staffs, beyond February, 2001 to March 2007 was 

referred to the Finance Commission. By the said 

communication the Govt. of India informed that the Office 

of the Commissioner (Border) was created temporarily for 

supervising the Indo-Bangladesh Border Roads and Fence 

Construction Project Work, which' yas scheduled to be 

completed by March, 2007, therefore, it would not be 

possible to declare the services of the 14 Group 'C' & 'D', 

temporary staff as parmanent. These applicants filed 

representation before the authority for their 

regularisation and finally knocked the door of the, 

Tribunal for redressal of their grievances. 

2. 	The respondents submitted its written statement. 

In the written statement the respondents asserted that the 

office of the Commissioner (Border) was set up in May, 

1984 to liaise with the various construction agencies and 

the State Government for the purpose of construction of 
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indo-Bangladesh border road and fencing in Assam, 

Meghalaya, Mizoram, Tripura and West Bengal and it was to 

be wound up after the project was over. It was asserted 

that the office was a temporay one and all the posts were 

manned by deputationists from other offices except for 15 

nos. of .  Group ICI and 'D' staff who were directly 

recruited on purely temporary basis at the time of setting 

up the through Employment Exchange, Guwahatie. The term of 

appointment of the applicants itself indicated aWut 

the temporary nature of the posts. Those posts were 

created on temporary basis and.were ,  extended from time to 

time. It was stated in the written statement that the 

first phase of Indo-Bangladesh Border works is nearing 

completion and Govt. of India approved additional work for 

. construction of Indo-Bangladesh Border road and fence with 

the time frame of 2001-2007. In view of the nature of the 

appointments and character of the project, the respondents 

stated that the services of the applicants as-well as' the'' 

posts would come to an end alongwith the termination of 

the Scheme. 

3. 	We'have heard Mr.D.C.Mahanta r  learned Sr. counsel 

for the applicants assisted by Mr. R.C.Borpatragohain, 

learned counsel and also Mr.B.C.Pathak, learned Addl.C.C. 

S.C. for the respondents at length ~-,. Mr.Mahanta referring 

to the Consti 
. 
tutional Scheme of rendering justice - 

social, political and economy, contended that there was no 

justifiable ground on the part of the respondents in hot 

taking any positive steps for regularisation of the 

V____~ services of the applicants. Th 
I e learned Sr.counsel in 

support of his contention, also referred to various 

decisions rendered by the Supreme Court to humanis - e 

Justice. Mr. B. C. Pathak., learned Addl.C.G.S.0 . did no 
- 
t. 

dispute the legal policies for rendering justice-and equity 

to all concerned. Mr.Pathak however, referred to the 

I 
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~0 ground 	realities 	and 	submitted 	that 	the 	applicants 	were 

appointed purely on temporary basis against project work. 

The posts are inextricably connected with the Scheme and 

since 	the " project 	is. 	temporary, 	question 	of 	creating 

permanent 	posts 	and 	for 	that 	purpose 	regularisation 	of 

services 	of 	the 	applicants 	does 	no't 	arise, 	contended 

Mr.B.C.Pathak. 

4. 	From the conspectus the following facts emerges: 

The?' ten 	applicants 	were 	app 
I 
 ointed 	during 	the 

period 	from 	1.10.1984 	to 	24.11.1986. 	The 	applicant 	No. 8 

Sri 	Puna 	Ram 	Murari 	was 	appointed 	on 	28."4.1987. 	The 

applicant Nos.7, 	8 	and 10 	are ex-Home Guard 	personnels. 

Their recruitments were made through Employment Exchange. 

The persons were recruited for the task undertaken by the 

,Govt. 	of 	India 	for 	the 	purpose 	of 	construction 	of 

Indo-Bangladesh 	border 	road 	and 	fencing 	in 	Assam, 

Meghalaya, 	Mizoram, 	Tripura 	and West 	Bengal. 	The 	Office 

of 	the 	Commissioner 	(Border) 	under 	ministry 	of 	Home 

Affairs that Yas -set up in May, 	1984 ' is a temporary one 
the 

created for the purpose to complete /  mission 	undertaken. 

Materials 	indicated that 	the 	Office 	is 	a 	temporary 	one 

and the posts 	were manned 	by 	deputationists 	from other 

Offices save and except 15 nos. of Grade 	ICI 	& 	'D' 	staffs 

who were directly recruited thr 
: ough Employment Exchange. 

The posts were 	created 	on 	tem~Qrary 	basis 	and 	extended 

from year to year. Some of the applicants were given the 

benefits 	of ' promotion 	on 	temporary 	basis 	with 	the 

condition that the promotion would not bestow any right 

_______~Von them 	to 	claim 	regular . appointment 	in 	the 	original 
is to, 

temporary 	gr,ade 	posts. 	The 	objective 	behind Zexecute ,  the 

construction of 	Indo-Bangladesh border 	road 	and 	fencing 

in .  the 	f ive 	border 	States. 	It 	thus 	appears 	th at 	the 

appointments made were for the purpose of completing the 

project/scheme. 	Their 	appointments 	are 	therefore 

co-terminous of the Scheme itself. 	The objective of 	the' 
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project was to meet the requirement. The appointments of the 

applicants shall continue with the project and the duration 

is to come to an end with the end of the project on 

if 

	 fulfillment of the need. 

5. 	 on consideration of all the aspects of the 

matter, it would not be appropriate for us to issue 

direction on the respondents as prayed for in aid of Section 	

0 
19 of the Administrative Tribunals Act, 1965 for absorbing 

the applicants. Any such direction will be contrar ~ to this 

Scheme as well as the legal policies laid down by the 

Supreme Court consistently in 'this regard right from 

Jawaharlal Nehru Krishi Vishwa Vidyalaya vs. Bal Kishan Soni 

(1997) 5 SCC 86 to S.M.Nilajkar vs. Telecom, District 

Manager, Karnataka (2003) 4 SCC 27; Surendra Kumar Sharma 

vs. Vikas Adhikary and Another 2003 SCC (L&S) 600 and MD, 

U.P. Land Development Corporation and Another vs. Amar Singh 

and others 2003 SCC (L&S) 690. 

6. 	 Though we refrain from making any direction on 

the authority for regularisation of the services of the 

applicants, we feel it necessary to express our view that 

the case in hand, deserves consideration for keeping them in 

employment. We have said so in consideration of the basic' 

foundation of legal policy which is to provide benefit and 

well being of the denizen - "salu§ poluli est suprema lake". 

The cardinal objective of legal policy is to render justice, 

equity and fair play. our Republican Constitution does not 

countenance to do injustice. It is the basic policy Of the 

consideration that law should afford e, 
 qual direction for all 

signifying in the words of Prof.R.Dworkin - "equal concern 

and respect" . There cannot be two opinions that law should 

be just. The Court or Tribunal .
is to assure that there is no 

failure of justice. 

considering all these aspects of the matter we 

leave , the matter on the respondents to take care of the 
	

4 
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situation. We hope and trust that the authority will 

continue to take the same care as it bestowed already on 

these persons for keeping the pot boiling% The Scheme is 

likely to be completed by 2007. Before drawing of the 

curtain and things fall apart, the respondents are to 

explore all possible measures to.mitigate the s4utation with 

suitablq.arrangement 
a healing touch either by devising a Scheme or otherZ as'it deem fit and 

proper. 	With these observations we close the proceeding. 

The application thus stands disposed of. 

: 
There shall, however, be no order as to costs 

Sd/ VICE—CHAIRMAN! 

Sd/ MEMBER (A) 

~ 11 
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!ENTRAL ADMI uis'rRATIVICC vitbUt-IAL 

ERUAKULAM BENCH 	 ANNEXURE 
O,A, No.1591/98 

- - rrl~a , Y this the 23rd day of April,19990 
P I 

0  
,HONIBLE MR RK AHOOJA, ADMINISTPATIVE MMSER 
n~i F 

EMBER BLE 14R AM SIVADAS *  JUDICIAL Mve 

Rachel Samuel, 
W/o* John Varghese.' 
Research Associate *  
Central Plantation Crops Res 

. 

earch Institute s  
Regional' Station *  Kyamkulam. 

2* P4Rs Lekha Kumari, 
W/o. Prathapachandran Pillai.P. 0  
Research Associate, 
CentralPlantation Crops Resea.-ch Institute,, 
Regional Station, 
Kayamkulam. 

3# Bindu *89 Menon *  
W/o. K.Mo Ravindranath e  
Research Associate t  
Central Plantation Crops Research Institute, 
Regional Station, 
Kayamkulams 

000Applicants 

By Advocate Mrs P*Vs Mohanan 

Vas 

ls' The Director,, 
Central Plantation Crops Research Institute *  
-Kasaragodo 

2s The Secretary #  
Indian Council of Agricultural Research,, 
Krishi Bhavan o  
New Delhi* 

,@Aespowients 

By Advocat* Mrs CoNs Radhakrishnan 

The application hdving been heard 
* 
on 5. 3.99, the 

TrLounal on 23.4,99 delivered the followingi 

ORDER 

HON'BLE MR AM 31VADhsi JUDISIAL  M:tTIER 

applicdnts seek the following relieffs 

To call for the records leading to 
Annexure A-14 ind net asidp the sa 

r~ 
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Ould notget, : & copy of the same.. 

7,0 	Learned'"c n Ou 801 appearing for the respondents autx nitted 

	

V I 	at there-is no such agreement executed as stated b' the Y, 
icants. Learned counsel a ,  ppearing for the respondents 

made available for our perusal d letter from james Ho Thomas, Vl'~ 

Director for U * 3 0  Departmer I t of A' r 9 iculture addressed to the 
first respondent Uated April 2 #  1993 containing a copy of the 
project proposal. It says that-the total 1, 

amount obligated 
by the United States Department of Agriculture for this project 
shall not exceed 13#62 # 400 Indian Rupees during a period 

not to exceed three (3) years, In .the project report, it is 

specifically Stated that the duration Of the project is three 

years. It is-further specified hat this scheme cannot be 

combined with another scheme financed entirely by the Central/ 
.StatQ Oovernmen ~/Univerei 

I 
 ty or private inatttution for their 

own funds *  not:  financed by or Submitted to IsC.A.R and the 
Research Associates will be em2loXed ona

-_qQ-terminating basis 
with the  scheme. 	(Emphasis supplied). 

60 	All the' three applicants were appointed provislonally 

to tem0brary posts of Research A 9sociates in the project. The' 

first applicant Was offered teinpor 
. 
ary post of Research Associate 

under the project &s per A-1 dated 22.11.93 on the terms And 

conditions laid down therein. The firs n is th -the t conditio 

post is tem,)orary f or a pe ri od of three years. The fourth 
condi.tion is thet, 'the appoint 

I 
m ent may be. terminated on comple-

tion of the term of appointmeent or on the date the sanction of. 

the scheme expir s, Whichever is earlIer. The f1fth . 
condition 

e 

	

:L 	is' tha - the arppointment may also be tormAnaked wlthnli ~ notJce. 
,,Sat any . time,, the incumbent is found to i>q nea  I  ligent in" .'her 

C is.  guilty of unbecoming conduct. Applicei nts X.,and 3, 

pointed a's per A-2 order dated 18.1,94 tn acceptane,., e 

4d 
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of -the sbarne expires,, W ~fiichever is earlier and their servic 
0  

\~~--.shall be terminated n thaL date without further n r, ~ . Acee 

76 	The second applic ,int was appointed as per A-6 dated 

18..1*96 as Rdsearch Associate on a temporary basis on the 

terms and conditions stipulated in O*M. dattd - C12995* The 

said U,M. mentioned in A-6, is not trade availaolee From A-

A-.i and A-6 o it is clearLy seen that the appointment is only 

temporary and will be terminated on completion of the term 

of appointment or the date on which sanction of the scheme 

expires, whichever is earlier. A-1, A-2 and A-6 are in 

conformity with what'is contained in the project proposal t 

the.Rosearch Associates will be employed on a co-terininatin 

basis with the scheme. 

80 	Apart from the oald averment that an agreement was 

entered into between tne first respondent and the Embassy c 

UOS*ho, there is nothing -to show that any such agreement wd 

entered inLo. 

Even assuming there'is an 
. 
agreement as alleged by tf 

applicants, what is the Position? An agreement enforceable 

law is a qontract,..' , XE is well acceptfbd principle that a 

stranger to a contract, a's'a genek. ~ l rqle, cannot sue'upon 
M 	 the contract, It is true 6at there are certain exception.- 

recognisede There is no case for the applicants that the 

exce. ptions apply here. That being the position o .,the.applic 

n' being-i. strangers to the co tract, they cannot sue upon,the 
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. 
e e  absence 	

PlQa'Unj standing on facts In the 
O*A, Ri "Vol­ 	 . . 	In the  of  s uch Pleading, th e  contention on th t Opp el cannot be  gone 	 e Point Of Into. 

00 not fino 
0 	

any ground * much  I Qj 3  a  t 	the 	 ny. good  Orita 	 gro In Ap Und 
P11cation. 

.124 A,cOrdlngly, the Original A No costs . 	 PIP11cation 18
~ dismlssed. 

the 23rd day Of Apri I. A.M, -SIVADAS 
MEMBER 

M 
ADmINISTRATIVE  MEMBER ;v'ff 

tAIST#4 	A 
o- r 
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ANNEXURE. 1K it  

9OVERNM IDUS 
BEFOjIE ~ THE 

TWL TRIBUNAL - CUM - LHOUR COURT 
"Shram Sadan", 

~-G. Palya, Tumkur Road, 
YeshWafitpur, Bangalore 560 022. 

DATED 	12 th MARCH 2003 

PRESENT 	Shri V.N.KULKARN1 
Presiding Officer 

 

I  Party 

Sh Ananda, 
S/o S. Sanjeeva, 
Kudukorigudda, 
Kankandy Post, 
MANGALORE — 575 002. 

C.R. No.  91/1999, 

11  Party 

The Director, 

Central Plantation Crops Research 
Institute, 
Kundlu P 0., 
KASARGOD — 671 124. 

AppearAnces 

I Party 	 Raniesl! Upadhayny & S N Blint 
Advocates: 

11 Party 	 S V Shastri 
Advocate 

AWARD 

The Central Government by exercising the powers conferred by Clause 
(d) of Sub-section (1) and Sub-section 2A,of the Section 10 of the Industrial 

Disputes Act, 1947 has referred this-* dispute vide' Order No. L_ 

R(DU) dated 27.07.1999 for adjudication on the following 

I N  

ov  
0 

Ananda vs. C P C R I 



ILHE SCHEDULE 

"Whether the action of the management of Central 
Plantation Crops Research institute (Indian Council of 
Agricultural Research), Kasargod, Kerala in not 
considering the case Of Sri Ananda, Ex-cli.ber for 
reinstatement and regular employment on the plea that 
he is overaged is legal & justified? If not, to what relief 
the said worltman is entitled?" 

1 party workman was working with the Managerne 
. nt. He was not 

reinstated,and was not taken as Regular Employee and therefore Industrial 

Dispute is raised. 

Parties appeared and fit 	
atement and counter respectively. 

The case of'the Workma I 
can be narrated as under: 

party was appointed as Climber on 
consolidated pay of Rs. 1, 1 00-00 per 

month from 24 .09.1992 at CPCRI SEED FARM 
I 
at Kidu, Dakshina Kannada. He 

has been continuously working as a Climber. There were no complaints 

against him. He was terminated by an order dated 
28.02.1994 which is not 

correct. Some other 7 employees were also terminated. It is his further 

grievance that subsequently except him all other employees servic . e whose 

services were terminated along with him were re-aPpointed and they are 

working. I party has been attending the Regional Station and requesting 
*for 

reinstatement but he was asked.to 
 wait and ultimately he has not been 

reinstated. He was sponsored by the Employment exchange and the 

Management appo inted the wor kman .  as Climber with effect from 24.09.1992. 

It is his further case that while terminated Mandatory requirements of Industrial 

Disputes Act 1947 are not complied with. I party for these reasons and some 

other reasons has ' prayed to pass award in his favo ur . 

Aimida vs. C 1 ,  L; R I 
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As against this, the case of the Management in brief i,s as under: 

It is the case of the Management that 
I 
 Central Plantation Crops Research 

Institute (CPRCRO is an Institution functioning under Indian Council of 

Agricultural Research (ICAR), a Registered Scociety under the Societies 

Registration Act 1860 and fully financed by the Govern.ment of India, Ministry of 

Agriculture, conducting research on Plantation Crops. Regarding its functioning 

details are given. 

­ A 4 .. A 
It is the further case bf­ ~.66 ~,!,Management that the workman was 

appointed under a Adhoc scheM1,.,, ,  'ti d 'Production of genetically superior 

high yielding planting materials"'6i. -~t -a~ ;r"e"c ra'~~ut' and the appointment was purely 

temporary. He-was appointed through Employment exchange along with.7 

others. This workman and others worked. till the termination of the period of 

scheme. Consequently upon the expiry of the aforesaid scheme the services of 

workmen-came to an end. This was as per the terms and conditions of the 

appointment order itself. It is the further case of the Management that some 

others were regularly appointed except this workman. They were appointed 

considering their experience and they were earlier sponsored by the 

Employment exchange and they were called as fresh nominees and we.re 

selected under Group D' regular posts of Climber-cum-Mazdoor in 1994. It the 

further case of the Management that after a lapse of 4 years and 8 months of 

the termination of the said ad-hoc scheme, the workman represented the 

4~ute i.e. on 28.10.1998 to give him regular appointment. But as per the 
C 

T—eTi"OUMes,  pplicable to Central, Government Employees and employees M  

of the n~s* 	t" t e age limit for appointment against the regular post of Group 

V is 	al, 28 for OBC and 30 for SCYST. The date of birth of the 

----------------------- 
Ananda vs. C P C R I 
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CIO 
applicant is - 16.05.1965, he has crossed th e age limit of.30 years and he is 

eligible for regular appointment. 

9 - 	It is further said that the Management does not come under the 

Industrial Dispute Act 
Management for these reasons and some other reasons 

has prayed to reject the reference. 

10. 	It i s seen from the records that the Management examined one witness 

MW 1 and closed the. case. On behalf of Management -number of documents 
were marked. 	 t 

I" 

A ainst this, the workma 9 '@Jiled,,~affidavit as evidence and he w s cross- ~, _T ;; ~11 1.1 	 a 
examined. 

U ft ~T 	71 

1 have heard both the counsels at length. I have carefully perused the 
records. I have read the evidence and also considered the decisions relied by 
the Management. 

According to the evidence of MW 1 workman was appointed under a 

T scheme and it was purely temporary appointment. He also said that on the 

expiry of the scheme automatically services of the I party came t o an end. Ex 

M-1 is the appointment order of the workman. It is an established fact that the 

appointment of the workman was under a scheme namely 'Production of 

genet 
. 
ically superior high yielding planting materials of arecanut' 

of CPCRI. 

According to the appointment order Ex M-1 the appointment was temporary for 

a period of one year till the termination of the above-referred sc heme. With 

this, it is clear that the appointment was under a particular cherne for a 
Y i  specific period 'and therefore there is no merit in the -arguments of the learned 

counsel a.  ppqa ring for the workman that the workman has worked continuously 

Ananda vs. C P C R I 
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for more than 24.0 days and he is deemed to be in service and Management 

has not complied with the proviisio'ns'of 25 (F) of the Industrial Dispute Ac 
. 

t and 
the termination isbad. 

14. 	From the material bef pre us and from the records, it is clear that it is no' t 

.
i case of termination. I Party workman in 'his c 	-exam 

I 
in tion has said that ross 	a 

ie accepted the terms and .  conditions of Ex M-.1 and reported for d UtY. He also 
idmits that he was ap'p* oi.nted under a * scherne and he wa's removed-after the 

ompletion of the scheme. 

5. 	The learned counsel appie'
~8[̀- 11 the Managem*e'nt'has relied on the 

followin ,g decisions: 
6  

1. AIR 1997 SUP ~t4 Ej  .4 , 11 . CI PQRT 1855 

2'. ..W.A. No. 466/2000 dated Jul' y 10, 2000 & 

3. W..A. No. 121 0 of 1991 dated 19th March, 1998 

16. 	Keeping in mind .the principles held in W.A. No.'466/200 .0 dated July 10, 
2000. 1 am of . the opinion that I 

 the case of the workman is not retrenchment a t 

all. The next contention of the Management as per MW 1 is that subsequently 

some other work 
. men' were regularly appointed but by the time, I party-

workman approached the management, he was over aged. Workman has 

admitted 
. in his cross-examination that he' gave representation 

. 
in writing in 

October 1998. He also admitted that in October 1998 he was over aged. He 

says that his case he was not'consider'ed..- He' says that his case he was not 

use he was age barred. It"Was argued by the learned counsel 

tV t 	nagement,that till 1998 this workman'did not aqp.,rqgrh t,~,p",.' 
,Nr 



q A 

by 
the learned counsel appearing for the workman that in the 

year 1994, 1 p, was not regular empi 
oyee and at that time he was no' 

t over aged and theref( 
there is injustice to thi s 

workman. There is no merit in this argument becau T 

the workman himself has said that only in the year 
1998 he gave writt representation. By that time he was over aged and the Management cou Id n recr 

I uit him as regular employee as p er rules. 

17. 
It is clear from the records that the workman 

was appointed under 
particular scheme and.  he Was removed after the c Ompletion of the scheme an( 

ar  he,could not be appointed 	- f ' - ' -J  as 
P. oyee because, by the time he gavc application N" Was over aged. g 	

2 best consideration given my 
to the material before me akd I am 

that there'is no merit in this reference and Pi ccordingly, I proceed t % i 	.o Pass following order: 

0 R:D E R 1 ~ 3 

'I v 

..... .. 	 Reference is rejected. 
< 

C ('411C L D C /it callp Court, franscribol by  11111t, C017rded allil S011C11 by 111C  01, 
12 14  March 2003) 

(VAKULKARNIt-' 
PRE,  SIDING OFFICER 
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IN THE CENTRAL ADMUQSTRATIVE TRIUBUNAL9  
GUWAHATI BENCK GUWAHATL 

OA.No.236 of 2003 

Sri Sonabar Das & Others 

... Applicari" 

J i. co 
7- 

V~ 

-Verusus- 

Union of hxha & Oflm 
... Respondents 

I i

IN TBE MATMR OF 

Rejoinder Submitted by the Applicants in the above said 

Original Appli-cation against the Written statement filed 

by the Respondents. 

The humble Applicants submit this Rejoinderas follows: 

I., 	That with regard to statement made in paragraph I & 2 of the 

written  statement filed by tile Respondents of the above said Original 

,Application,. the Applicants have no comments and beyond records 

nothing is admitted. 

2. 	That with regard to statement made in paragraph 3 to 14 of the 

Written Statement filed by the Respondents of the above said Original 
Application the Applicants beg to state that it is fact that offer of 

appointment is made for a period W to 3 1' March 2002 from the date of 

joining of the post and liable to terminate on completion of the term of 

engagement or on the date the sanction of Scheme expired. But 

surprisingly after termination of the said engage&@s& letter period i.e. 

after 3 1 "' March 2002, the  Respondents continued the engagement of the 

Applicants without giving them any ftuther notices or any - letter of 

continuation of the said engagement From its clearly appears that there 

are regular vacancy of employment under the Respondents. Moreover 

the Applicants are also engaged in regular roaster duty of day and night 

44 

9 
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watch and ward duty under the Respondents. The work and nature Of 

duties of the Applicant are pemianent in nature. They are looking after 

Ninety (90) Bighas of Agricultural Land under the Central Plantation 

Crops Research Institute, Research Center Kahikuchi Azara, Guwahati-

17. The said Agricultural Land cultivated Coconut trees, Betal-nut trees, 

Cashew trees, Peppers and verities of Vegetables etc. The said food and 

Vegetables products are use for research work and also for selling it to 

the local public by the Respondents. 

The offer of engagement made by the Respondents expires on 

3 1$' March 200,2. But the Respondents without renewi ng the said offer of 

engagement engaging the Applicants continuously without any notice. 

The Applicants also presuming that their engagement will be regularize 

by the Respondents, as the Respondents have not terminated their service 

on 3 Is' March 2002 and they did not tried for any other  jobs. Now all the  

Applicants are over aged for Government or Semi- government and 

Private jobs. The Respondents are also exploiting the men power of the 

Applicants by giving them a very lower fixed pay of skilled labour @ 

Rs. 15001- p.m. which is illegal, arbitrary and not sustainable in the eye of 

law. The Central Government being a model employer canno t deprive 

the Applicants from their legitimate pay of a skilled labour The 

Applicants are drawing a fixed pay, winch is also lower than unskilled 

labour working under any Government Serni-government or Private 

Organization. Moreover jobs ,  of the Applicants are permanent in nature 

and the Respondents needs the works of the Applicants for smooth 

running of the Central Plantation Corps Research Institute, Kahikuclu, 

Guwahaft. The Applicants being local unemployed youth, as such they 

should be given priority by the Respondents to engage than in a 

permanent manner. There are many Group-D post are lying under the 

Respondents.. Recently in the year of 1999, 2002 and 2003 namely Sri 

Biman Das, Sri Puma Das and Sri Upen Ch. Das were retired from their 

service as Group-D staff under the- Respondents. Apart from this also one 

Sri Jamir A14 Sri Puna Ram Das and many other permanent Group-D 

staff will also retire from service in the year 2005 and 2006 respectively. 

In the said posts the instant Applicants can be absorbed by the 

Dridents. 
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From the above facts it is very clear that the Respondents are 

exploiting . the men power of the Applicant by not regularizing their - posts 

and also by not paying the appropriate pay scale of the skilled labour. As 

such the whole contention of the Written Statement submitted by 

Respondents are misleading to this Hon'ble Tribunal. The Applicants 

prays before this Hon'ble Tribunal that the Respondents may be directed 

to reguhnize the service of the Applicants and also to give them 

appropriate pay scale of skilled labour. 
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V  E  R I-F  I C A  T  1 0-11 

L Sbri Sonabar Das, Son of BiPin Ch. Das, ViU. & P.O.-  Azara,  

(Kootpara), Disttict-Kamrup, Guwahati-17. I am the Applicant No- I of the 

instant Application and as such I am audwrized by other Applicants to q91 

dus venfication do hereby solemnly vw[fy that the statemmts made m dw 

rejoinder are ttue to my knowledge and belief I have not suppressed any 

Material facts. 

And I sign this verification on this the day of 	2004 

at Guwahati. 

a ',~ 	,,L Wz 044 


